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COUNCIL OF STATE. 

• Tt.tUdtIr, 29tA Seplefllber, 1942 . • 

The Council met in t.he Council Chamber of the Council Houae at Eleven 
of the Olook, the Honourable the President in the Cbair. 

QUESTIONS AND ANSWERS. 

:MISSION ON WHICH SIB JDBHY RAISJUN WAS SENT TO ENGLAND. 

83. To HONO~. ,P.AXDlT HIRDAY NATH KONZRU: Will 
Government make a full' statement regarding the miaeion on which Sir· 
Jenm.y Raiaman, Finance Member ofthe, Viceroy'a Executive Council wu 
sent to England aDd ita reaulta , 

To HOlfOt1JU.BLB MR. C. E. JONES; I regret that I am not in .. peNd. 
tion to make .. atatement. As thel Honourable Member will have It arned 
from the reporta of the recent deba.te on this question in the Legialative 
.ABllembly. the matter is atill under the Government's consideration. 

TBB HONOUlUBLB PANDIT HIRDAY NATH KUNZRU: Can the 
Honourable Member teD ua wha.t are the purposes for which he was &ent' 
What was the objective with which he was aent to England. even t.hough 
.every matter connected with it is under dillcull8ion , 

Tn HONOt1JU.BLB !tho C. E. JONES: I can do no more than refer the 
'Honourable MI!Imber to the Preas oommunique which waa iMued at the time 
.of the Honourable the :Finance Msmber's departure from India.. 

T!oI HONOUBABLB lila. HOSSAIN IMAM: Waa it in connection ad 
m&iDly for tbe putpole of elucidation of tbe agreement on the war expenditure 
between His Majesty'a Government and the Government oflnma , 

T!oI HONOUBABLB If.a. C. E. JONES: The espre8liop ulled waa "the 
application of the working of the fiDancial aettJement". 

PAY.&lU) ALLoWAXCBS OJ' BBITID.&lU) IlmI.Alf OmOJlB8 Ilf TID AurY • 
. 84. TBB HON~BLB P.AlfDlT mRDAY NATH KUNZRU: WU IGOYerD· 

ment atate the rates of pay and allowan_ relating to the ,following oJa.. 
cf officers including ~oae bolding StafF Appointments :-

(0) British oftioen recruited in E~laod and attached to the Britilb 
Army who &1'8 aerving (i) in Engbmd and (ii) outaide Ragland. 
excluding India , 

{b) British oftlcera recruited in England and attached to the Indian 
Anny who are serving (i):in Iodia and (ii) outaide Indi .. , 

, (e) Britiah officera recruited in India and attached to the Indian Arm1 
serving Ci) in India and (ii) outaide India! . 

CtI) Indian commissioned oftioera reoroited In India and attached to the 
Indian Army who are aervIng (i) iD India and (ii) outlfde IDd.¥' 

GbBJUL ft. BOKOUBABLB 8m ALAN HARTLEY: I lay on the 
table statements giving such information)y is readily available. • 

( m) £ 



230 

General Staff Oftloer-I 
General Staff Officer-II . 
General Staff Officer-III . 

OOUNCIL OF STATB (29nt SBP. tQ_ 

BritiBh oftlcen 
hold~ pennanent 
CommlSBionB in 

the Indian Army 
in India. 

1 
Single. Married. 

1880 
1400 
1035 

2045 
1530 
1105 

Britiab oftIeera 
holding Emergen~ 
oy CommiBlliona 
attached to the 
Indian Army in 

India. 

Indian CommU;. 
moned oftIoel'8 hold. 
ing pel'lXl8Dent 

or Em81'~ 
Commi$Bion • in 

India. 

2 3 
Single. Married. Single. Married. 

1780 
1300 
960 

1945 
1430 
1090 

1350 fooo 
700, 

1510 
U30 
830 

Officers in column 3 who go overseu. receive in aciditiolMbe Colonial allowance of the 
oountry they go to. • 

Oftloersin ('olumna I and 2 who go ovnu. however continUfl to draw OO~IIJIIIIII 1 anp 
2 rates. but they do not draw in adition Colonial allowance of the country they go to. 

, heoauae their pay already includes (the Indian equivalNlt of) Colonial-aDowance. , 
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QtJB8'f10N8 AND AN8W_. .~ 

P.AY .aD ALLoW.aOllS 01' BBITISH .aD InU.N OI'nODS IIOLDIKG 
EJoBoDOY CoIDII88ION •. 

• 86. TIm H050UUBLB P.aDIT mRDAY NATH KUNZRU: (0) What 
8oI.'e ~e spa.les of pay and alIowanoee and tbe oonditiona of aervioe preeoribed 
respeot.ively for Indian and British emergenoy OOIIlIIliuioned officers recruited 
in India, ' . 

\ 
(b) Were British and Indi&n candidates individually shown before recruit. 

ment the terms on which they were being recruited' H not, what wall the 
reason for this omiaaion , 

r 
GBlOlB4L THE HONOUB.A.BLB Sm ALAN HARTLEY: As regards (a) 

I refer the Honourable Member to Army Instructions (India) Nos. 12 and 13 
of 1940 which give the pay and allowances and other conditioJl8 of service of 
Britisb and Indian emergency commi88ioned oftioers respectively. Tho rates 
of pay laid down in paragraph 186, Pay and Allowa.nces Regulations. Volume I 
[referred. to in paragraph, 6 of the Army Instruction (Indiat No. 13 of HMO) 
have .ince been raised and are shown in Army Inst,ruction (India) No. 18 of 
1942. Copies of these Army IlllltructioJU! (India) are being plaoed in the 
Library of the House. 

As regards (b) the answer is No; but publioity bu been given to these 
terms and the information is readily obtainable by those .who require it. 

THB HONOUB.lBLB PANDIT HIRDAY NATH KUNZRU: Why were 
the individual recruits not showq. the terms of the contract , 

GBNBB4L THB HONOUB.A.:RLlIl SIB ALANHABTL~~Y: I cannot say why • 
the individual recruits were not shown them individllal1y ; bllt the rules and. 
regulations are available at every recruiting centre, at the Interview Board.. 
schools, colleges, Government headquarters and I think the fact is well known 
that they are rea.dily available to all those who want to find Ollt .• 

TJn: HONOUBAJJLB PANDIT HIRDAY NATH KUNZRU: Will Govern-
ment take 8teps to see that recruits are individually given " copy of tho tetma 
as I believe is done in other aervioee' . . 

GBNBB.U. 'I'HB HONOtT,LlBLB· SIB AI.AN HARTLEY: I will take note 
of that . . 

PA.Y 01' INDIANS IN TBII INLAND WATEB T .... SPOBT. 

86. To HONOtJJWILB P .... DIT HIRDAY NATH KUNZRU: (CI' II it a fact 
that Indians employed in the Inland Water Tranaport, Indian Engineers, are 
Riven the rank of .. ppera although they draw as much .. Re. )60 P ..... upper 
division head olerks and acoOuntante' Ie their rank pay only Be. 18, the 
rest of their salary being treated .. " Trade pay " , Have they been ohOlaD 
from among men holding fairly good appointments in civil life , What is the 
propor:tiOD of Univenity graduatea among them' , 

(b) Do they get the .. me &coODlJDodation, food and treatment .. waw-
men, Iaaca.ra, labourers and sweepers' .Are they required to live aide by aide 
with or in the .. me tente or ba.rraclu with I/&ppera including sweepen' Are 
they marched with the sappera J,o the kitoheoa aDd required to eat their food 
sitting OD the ground' 

(e) Are they required to parade and do fatigue work, which iDClud. dig-
ing drains, carrying earth aDd etoDell, digging latrine trench.,. and e~ 
oleaning IatriDee although they have aigned on only ... cJerb , 

(d) Is it a fact that they are not informed at the time of tbeir enrolmeDt 
that'they will be ranked only .. I/&ppere and that ~helr rank pay wiU be oaJy 
&.16' ' 

(S .. leply to qU8ltion No. 87.) 
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PAY (jI;F INDIANS IN THE INLAND WATER T~NBPORT. 
87. THE HONOURABLE PANDIT HIRDAYNATH KUNZRU: (a) Is it a 

faot tliat while Indian employees of the Inland Water Transport, Indian 
Engineers, referred to in the previous question have to eat their 'food 
sitting on the Anglo-Indian employees have their meals in tents or pucca 
room with tables and chairs and have servants to wait at the table; even 
though they may be stevedores and mistries drawing Rs. 50 or &8 little &8 
Rs. 25 per month 1 '~ "' 

(b) Is it a. fact tha.t while Indians are allowed rations worth only As. 8 
per head per day, Anglo-Indians are allowed rations worth Rs. 1-13-0 per 
head per day 1. I 

(c) Do Anglo-Indians get ration money in lieu of free food at the rate of 
Rs. 1-8-0 per head even when on leave, while Indians get· nothing even when 
they travel on duty although it is provided for in the ryles', 
• (d) Are Anglo-Indi&ns given better aocommodation and more space per 
head than Indians , 

/ 

(e) Will Government state the reaaon for discriminating between the 
Indian and Anglo-Indian employees' Do Government propose to take 
steps to place Indians on a footing of equality ~th Anglo-Indians and to 
redress their grievances , 

GENERAL THE HONOURABLE SIR ALAN HARTLEY: With your 
permission. Sir, I lihall take questions Noe. 86 and 87 together. 

The information asked for by the Honourable Member is being oollected 
a.nd will be laid on the table. 

fBoPOBTION OF :RRITISR OFI'IOEBS TO INDIAN OFI'ICEBS IN THE INDIAN 
, ARTILLERY. BTO. of 

88. THE HONOURABLE PANDIT HlRDAY NATH KUNZltU: What is 
the proportion of Indian to British etBoers in the following services :-

(II) Indian Artillery , 
, (b) Indian Corps of Engineers' 
(e) Indian Armoured Corps, and 
(d) Indian Ordnance ~ce , . 

GENERAL 'l'kE HONOURABLE Sm ALAN HARTLEY: The pre~t 
proportion of Indian to ,British officers ill: &8 follows :-

With reference to (a) In4ian Artillery. 1 to 6·4 (exclusive of Royal 
Artillery officers attached to Indian Artillery Units.) 

As regards (b) Indian Corps of Engineers: i to 3·2 (exclusive of Royal 
Engineers employed with the Indian Corps of Engineers). 

As regards Ce) Indian Armoured Corps: 1 to 2·5. 
As regards (d) In the Indian Ordfl4~ Service the proportion is 1 

India.n to 3·1 British a.nd in the Indian Army Ordnance Corps 
it is 1 Indian to 18'3 British. 

I THBl HONOURABLE PANDIT HlRDAY NATB KUNZRU·: With regard 
to the reply given about the Indian Ordnance Service, may I ask what is the 
character of the posts on which this calculation is baaed 1 So far &8 I know, 
the proportion of British officers is higher than that given bere. 
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an~ other figure than the one I have given. But tbe India.n Ordaanoe 
Service is chiefly administrative and includes a la.rge civilian element. The 
Indiafll-rmY Ordnance Corps is the military portion and the b~ difference (1 
to 18'3) i!4 on account of the expansion being 80 rapid and that ho.tl out-
paced the Indian' material availablc with techni{,aJ qualifications. But, plam 
are in hand now at this moment to try arid improve the recruitment of India.n 
{}rdnance Mechanical Engineers. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I assure 
the Honourable Member that I did not for a. moment confulle the Indian 
Ordnan('.6 Service with the India.n Army Ordnanee Corrs 1 I know t·ho dis-
tinction between the two. My q\1estion related only to tho Indian Ordna.noo 
Service. So far as my informa.tion~oea, the proportion of British officers 
there is higher than that giv;en by the Honourable Member in his reply. 
Would he mind looking into it again Y 

GBNnAL Tn HONOURABLE SIR ALAN HARTLEY: Yee, Sir. 

MOTION FOR ADJOURNMENT BE THE EMPOWERING OF MILITARY 
COMMANDERS TO REQUIRE PERSONS TO ASSIST IN DOING 
WORK. "', 
TIm HONOUJlA.BLB THE PRESIDENT: Honourable Member., I ha.ve 

received notice !=If an Adjournment Motion which runa &8 follows :-
.. We wish to move the adJOUl'DIIIeDt of the B_ to OOII8ider a matter or urpn' pubJiCI 

impoJ'taDce. lIUDely, the DOtification iawed by the GoverQmmt. of Indfa empoweriq 
lIilitary CommllDd8l'll to require per80IUI to .... illt in dom, work." . 
Thia notification is evidently iuued under rule 78A pltolllled under"the Ordinanoe. 
The rule I"eJI.Cla thus :- . 

.. (1) AZJy o1Boer ora-t authorieed in tbie behalf bypneralorllpllCial order 
of .. ProviDaial GoverDDMDt. may. within web _ .. may be lJI8Cifted Us aM order 
nqaire any male penon in Cibat _ to _lit iIlfthe dom, ol wodr on IaDd lor IUCIh ~ 
eel in walt 1D&DD8I"" the o5oer may direct. beiq work the dam, of which ill ill t.be ojNrdoD 
of the oftIcer -.,. to DI!IIIIt an actual or apprehended attlek. or to repair or reduoe tale 
..... ~tb8l'elromor to facilitate oft'lIDIIive or del •• "" operatioaa iII/the-. 

(2) Any p!I'IIOI1'doiDs work in compJiulae with aDydirrctJon UDder wb.",1e (I» 
ahalI be.paid _h rem_ation lor doinr the work .. the ofIl_ sivinl the cIiNotiaa 
may detenniDa. • 

(3) If any penon faila to comply:t:;y la1rf'W direotioa pen to him wader ... b·raJe 
(1). he ahalI be puuiabable with imp • t lor • term wbleh may eKteDcl to. mOD. 
OJ' with 8118 or with both ". 

Now this notification \\"&8 pu 80 far back &I the 2nd January, J942 
a.nd I fail to eee how this is • ~atter of urgent publio imp~noe. 'Under 
rules 37 and 38 it'muat be a de.flnite matter of urgent public importance. 
Subject to wha.t the Honourable Mr. HOII8&in Imam may lI&y all at preeent. 
adviaed I think the Adjournment Motion is out of order. Mr. Houaip Imam 
may now speak but he should pleaae confiDe himself to the qUelltioD of the 
1I0tion be~ one of urgent public importance . 

• TRB HONOUBA.BLE MR. HOSSAIN IMAM (Bihar Uld Orillll& : Muham-
madan): Aa regards the queationof orgency and of public Importance the 
t.hing is this that the rale did 8zi.t from ~ January, J9~ but it had Dot yet 
he8n applied. The appntl.tion baa been made only now and therefore the 
rule become!' opera.tive ooly from the time of this notification. Anot,ber 
thing which h&8 compelled us to bring this Motion up i., Sir. that whcnu 
'tbis rigbt under the rule_ W&I gi;ven to individual Provincial Government. ~ 

-Not corftCted by the H~bJe IIl11J1brJo. 
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apply it to &reU 'where they desired, now the Government of India, by thi& 
notification; h!IB made it applicable to entire India and therefore it has/ea.Ily 
controverted and over-ridden the Ordinance. ' 

THE HONOURABLE THE PRESIDENT: But how iii the matter of urgent 
public importance ~ The rule has been there for the last so many mont~s. 
say, nine months at least. , 

THE HONOURABLJ: MR. HOSSAIN IMAM: I say that under the ruleS. 
this notification has been uUra vires because the power' ha.s been given to the-
Provincial Governments and my point of view is that Government should 
have restricted its applicabilit,y not only to those areas where the occasion 
arose whereas I have grave fears--

THE HONOURABLE THE PRESIDENT: We do not want to go into the-, 
merits of the case. . 

Tn HONOURABLE ~. HOSSAIN IMAM: I am not ,going to say any 
thing about the merits of the case but my contention is that, it is ultra "ire" 
of the rules. 

Tma HONOURABLE THE PRESIDENT: That does not arise under the 
ruleS. 

To HONOURABLE MR. HOSSAIN IMAM: It will arise in this <lase, Sir. 
because it has been made under the Defence of India Act and therefore that 
would'not be a.pplicable. That is a point of urgent public importance. 

THE HONOURABLE THE PRESIDENT: I do not think it is admissible 
under the rules. I therefore disallow the Mbt~on. 

RESOLUTION' BE FREEDOM OF THE PRESS •. 
. THE HONOURABLE THE PRESIDENT: Discussion will now proceed 

on the Resolution ofthe Honourable Pandit Kllnzru. Before I ask Honourable-
Members to speak I would ask them to remember tha.t this is the last day of the 
seuion and everybody is anxious that we should rise at 2 P.M. Moreover .. 
there is another Resolution also on the agenda and therefore I would ask 
Honourable Members to confine themselves to their remarks as bri~lIY all 
possible, because it is not very pleasant for the Chair to have to tell Honou rable- ' 
Members that their time is up. I would,refore ask .Honoura.ble Me mbers 
to restrain themselves IWI much as poBBibl d confine their atten.tion to the-
important points raised. 

THIt HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan) : 
Mr. President, this debate is in fact a corollary to the disCUSSion of the political 
situation we had in this House. As the PresS plays such an impo~ant part in 
rellect~ the situation in the country we cannot ignore the difficulties under 
which it has to labour. It is recognized that some restrictions are necessary' 
on the liberty of the Press during the war and in times of dillorder such as 
tha.t through which we have been passing today, but the limit should nqt 
exceed what i8 neooua.ry for military purposes, and there is substa.nce in the-
demand that there should be no pre-('.ensorship of news reports and statements. 
News reports are of various kinds and relat,e daily to several matters and theu-
publioation in the long run are for publio good. There is, however, a. class of 
oases of l!abotage, like, for instanoe, the cutting of telegraph wires and telephone 
wires, on which there may be a certain a.mount of censorship, provided, of 
course, there i8 an understanding between Government and the PraM 1108 to the-
extent of its publioation. But, the Government apparently wish to hav& 
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a wider field of sctutiny &nd hence th~ deadlock betweeD Government and 
the~. InstaDoet. have .been giYen of the rather severe oeDJOnhip impo&ed. 
!II ~otelgl1 cab~s by: foteJgD correspOndeDts aDd IndiancorreIIJ)()Ddents in 
India. In the fa.ce of suck BeV~ c.ontrol over the happenings in India how Oan 
the public gauge the 8ituation! The newap&pEltB today ('ontain no more 
than a f)-minute perusal and th81 editorial comments refer more and more-
to foreign countries ~han to India. When we can do nothing to prevent the 
Axis countries from continuing their propaganda, their mischieveous pro-
paganda, of lies and mis-atatements about this country, we should at 16&IIt 
ensur~ pUblieation of the factual information of the actual happenings in this 
oountry ... nd when even this is . forbidden the only party that gains is t.he 
enemy. 

. '1.1nI 1f.olfOUUBLE MR. HOSSAIN IMAM : Which eDenw, outside or 
b~' . . 

Tln HONOURABLlI Ma.:M:. N. DALAL: Out·side, of oourlle. It is noithe!' 
in the interest of Government nor of the people that mislead111g and one-
sided picture of the actual situation in the oountry should be forced botb on 
tJle Gove~ment and the public, &8 its cOllllElquences would be fatal to both. 

A m'ore omineus aspect of the situatiop iH the tendency on the pact of 
BOme Provincial Governments to start their own newspapers, &8 for inat&noe 
in Bihar, where, lfmy information is correct, there is • oomplete b1a.ok-out 
of all private newspapers. I fait to see, Sir, how the Gov~rnment of bPia 
could permit suoh a development in any part of the country and I hope the 
mischief will be nipped in t.he bud. • 

Sir, to humlliate the PrelllJ and to attempt to enillave ~t &/I IIOme T..oe-.aJ 
Governments desire, to do everything to make it sullen and inm:las8 the 
hOl5tility, by fettering the Press with~ut there being aqy effort to dimiQiMhiall 
secret and revolutiona.ry propagnnda itl a very unwise policy to adopt. Tbe 
politicahituation requires both from the point of view of Go~emment ahd 
froin the popular point. of view that reBJ¥K18ible newspapers should be given 
the utmost freedom and be encouraged to (lo-operate in the talk of r8llt.oring 
peace in the country. ' ' 

With these words, Sir, I support the RellOlution. 
THJ: HONOUIWILJI: RAt BAllA DUB LAw. RAM SARAN DM (Punjab: 

Non-Muhammadan): Sir, I rise to support this Resolution. The preaent 
mentality of the people is such that it is advan~UI to the Oovernment t,o 
give the fullost. information they can of the news connected with disturb .... oea 
a.nd with the brea('hes of the peace. The ,~ner&l impression amon~ the 
public is that as Government is daily losing ground they are not publishinl( 
the full information aDd therefore, Sir, it is in the in.... of all oonoernecl 
that news should be given to the PrelllJ, except IlUch news as the Government 
cQnllider will lead to further breaohCII of the peaoe. Ye.terday my Ronourabl" 
friend Dr. KnMMl gave two inatant:etI the pubUcation of which would no' 
have effected breach of the peaoe at nJt were net aJ1owoo t.o be publJJihed. 
I think under the present circu&lstances when the peoplc have be(l(lme HUll-
picious, a8 the Government have alBa become IlUllpicious, it ift blOCh b;otter w 
give the publica8 much neWll1UI is p08Bible in order to impre,jJj1 upon thear minda 
that t.he Govemment is not loeing grO\lnd but. that rneAIIln"" are be~ taken 
to restore and-maintain ptta("C and order. . 

TaB H~JlfOO"BLJ: Ma. P. N. SAPRU (United Provinl'.Oll Southern: 
Non-Muhammadan): Sir, perhaps you will allow one who ill int.imately 
81180ciated with the neWBp&per world to _y a few worcbl about tbia ~t impor-
..... Resolution. Lord Morley once wondered whether a free P,.. WAIl poMlblo 

• .. 
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in a bureauQratically controlled Sta.te. The events tha.t have happened during 
the la1lt few weeks show that the answer muSt be in the negative, that is to' BIIiF. 
a free Press is not possible in a bureaucratically controlled State. Sir, • the 
history of the system of press control and Press Advisory Boards has been traced 
by the Honourable Dr. Kunzru, and I do not wish to traverse the ground which 
has aheadybeen covered by him. But you have now gone, after the mass 
moveIgent started, much further than you ever went before, and there is 
today almost a system of pre-censorship. Now, Sir, what is the position! 
The newspaper world can get its news either from the Associated Press or 
from the United Press or from the Orient Press, or from correspondents who 
ha.vp to be registered with District Magistrates and who must be residents of the 
district in which they are correspondents. Therefore thil system of registra. 
tion of correspondents with the District Magistrate means that the news is 
censored at the very source. Sir, it is true tha1l the District Magistrate ad-
vise'J; but the advice has to be followed. It is possible,. Sir, to attack the 
Viceroy of India or to attack the Secretary of State: but such is the state of 
terror in towns and districts in this country that it is not possible to a.ttack the 
mighty District Magistrate of a town or the even mightier fifth wheel in the 
administration, the Commissionet of a Division. I know, Sir, these things from 
personal tlxperience. Things have appeared in papers which are not situated. 
in Allahabad which the Leculer cannot publish. The Pioneer can 
publish some news which the Learler cannot. (Hear, hear.) The Hin-
4'U8taft Timu, whieh unfortunately is not functioning today, could 
'publish news which the Leculer could not because there was some-
what stricter censorship in Allahabad than in other places; Sir, e~n a most 
moderate organ of Indian opinion like the p:oneer has had to condemn this 
system of this very wonderful Government which has a wonderful number of 
8upporters in this most wonderful of lands. Sir .. the person critich:ed has aD 
outlook which is entirely different. from that of a journalist. Certainly 
Government has been able to open very successfully a.secon8 front in this 
country. It has not been able to opell & second front elsewhere eVen though 
Mr. Wendell Willkie would like it to open a second front. Even though the 
Government has been able to open a second front, it has not been able to 
convince the people of India that they are getting news written objectively 
and correctly. If the source is tainted, if the people know that the Press is 
muzzled and that newspapers, cannot write then new rumours spread and 
people do not believe anything that is written in the Press: and what happens 
is that people think that the dijJturbanccs have been of a mUl'h greater 
magnitude than Government wants them to believe, and a.1I sorts of rumours 
are afloat. ~ven from the point of view of the Government itself, I think, 
Sir, that the present system is defective. I 

Sir, Local Governments of ten- give confidential instruotions to a.n editor. 
They are never allowed to be published. Those instrnctions are of a mandatory 
character. 'J'hey are all instructions, but really they are of a mandatory 
character, and the poor edit.Ol' does not know the limits to which he mayor 
he may not go. Cases have occurred in the United 'ProvinC('s where the Press 
Advisory Committee hat! heen entirely ignored. Sir, I was not present when the 

, Honourable Dr. Kunzrll was speaking yesterday; but I know that in t.he case 
of the National Herald anq the Saillik the Standing Advisory Commit.1ee was 
not consulted at all. Now, Sir, it cannot be said. that the Indian Press is 
irresponsible 1 I think, Sir. we have produced very great editors;' and it 
must be said in fairness to the Indian Press that it has conducted itself in a 
mORt responsible manner. Sir, why is there this desire to momle the Preas , 
Well, I think, Sir, that like th'e fraudulent directors of a banknlpt company 
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the Government of India is anxious to suppress the trllth not only from thJa 
ClOUntry. but from the,world ,,!hich is interested in India, from the democratio 
world. from the United Nations who are as milch intE\reat.ed, in the defence 
of tItl.is oountry and in the peace that yiU follow as the Government of India 
itself.· Therefore, Sir, from Ollr point of view it is abAolutely eSRent-ial that the 
United Nations who are fighting this war, whose MUCceSR we ardently desire, 
and with whom we are prepared to co·operat.e on equal terms, should know 
exactly the truth and nothing but the truth about t,hiM l1Ountry. I have been 
told. that American and Chinese journalists have had to fly to Chllngking to 
cable to their respective papers the truth about this country. Sir I may 
refer to Fisher. a very distinguished jonrnalist. I think he has writteo .. 
hook on Russian foreigb polioy. He wrote some articles in ,the New York 
Weekly, They were published in the Ceylon' papers, but a caale was sent to the 
Bindu of Madras regarding those IIortides, and that was not allowed to 
be published. Sir, it is a''Scandal that such things should be lIuppreslled 01' 
auch writings should be suppressed by the Home Department. Wtl are only 
supplied with anti·Indian cuttings from the American Press. Writings which 
are in our favour are never sent to us. It is curioull that barring one Chinese 
oommf'nt which was not unfavoutable to us, no Ohinese comment ha'l been 
allowed to appea.r in the Indian Press on the Indian situation. I read the 
American Prea8, and, I can say that the American Prell is not aa friendly to the 
policy tha.t Britain is porauing in this country as Britain would mHO it out to 
be in this land. " 

Sir. I now come to a most extraordinary example of preas oensol'llhip. • 
Maha.tma Gandhi, speaking at the AU·India. Congrt'lK8 Committee ml'lOting . 
before he was a.rreated, made 8. most friendly reference to the reapeoted head 
of the Indian Government. He spoke of. him in the high6lJt terms. He Raid 
that tile Viceroy waR his pel'llonallriend. He also Mid that his penonal rela-
tions with him were of an even mOre cordial nature than hill relationK with 
Lord Ha.lifax .. I am told, Sir, that he 8poke for nearly half an hour ... boo. 
Lord Linlithgow. Even these portions of Mahatma Gandhi'sRpeech were not. 
.allowed to be published fully in the newspaperll. They had to be censored. 
Poaaibly, Sir Riohard Tottenham did not think that this compliment to the 
Viceroy should be broadca.at in Utili country. . . 

• Sir, according to the Hi"". of )[&dras, the documents which were l6iHd 
from the All. India Congreaa Committee oflice at Allahabad at the end of Ka, 
were supplied in full to the British and American PI'6III with comment. and 
annotations which did not appear in India.. I do not wish to comment 
upon the ethica of publishing the document. of a abadow cabinet. I( th" 
dOCulllents of the British Cabinet were published, they would revoal lOme 
dift'erencea which would embarraea tho British Government: If the docu· 
ments of the abadow cabinetll of the Labour and Liberal oppollition were 
publilbed, they would reveal some differencee which would eDibalTlUJll thOM, 
oppositions. The object, Sir, of that procedure waa obvious. It WIUI to 
con"ince the allied'world that Mahatma Gandhi and the Hindu ('-ommunity 
in particular was either pro.Axu. or pro-Japanese or at all cl'enh defeatLtt. 
This has been the preparation which the Home Department. of the Government 
of India hu been making for full self.government in th~ <.'OUntry. Sir .. I 
should 80180 like to 'know why there ill thill reluctance to appomt an Information 
and Broadcasting Member. It WIJI nearly Beven mont,hl! a(h.r th" doath or Sir 
Akbar Bydari t.hat. Sir C. P. Ramaswami Iyer, who hBd t.he cOllrage t.o IMve 
thill (1overnmcnt-I do not accept the explanation that be had no difreren~ 
WQ.8 appointed. I think Sir C. P. Ramuwami Iyer reaigned on the 13th or 
14th of August. Nearly seven weeb bave elaptl6Ci .iru:e hie resignation and no 
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Member for InforDiation and Broadcasting has yet been-appointed. The 
other day there was a complaint in the'House that no Standing Committee of' 
the House has yet been associated with- this Information and Broadcalting. 
Department. Why 1 Is it because the Home Department of the ~ove.rDment 
of India wishes to retain a tight control over the PreBS , Is it because it 
wanta to muzzle the Press, You haVe already muzzled the Press. A 
number of newspapers_ are not appearing. I do not blame them. They can 
appear only if ,you allow them to appear in a self-respecting ma.nner. Some 
of the newspapen are still going on, doing their duty. But it ia only right to 
suggest that they are not at "II happy with the conditions under which they 
have to work. 

Sir, as ~he House knows, there will be a plenary S8B8ion of the All-India. 
Newspa.per EditOlS' Conference at an early date i~ Bombay. For two years 
Indian papers have submitted to a system which was at times irksome. Even, < 

the Pioneer has said, as pointed out, that so far at all events as the United 
Provinces Government is concerned, it has no use for the advisory system 
inaugurated two years ago as the result of the Delhi' agreement: Does the 
Government want more newspapers to shut down in this country or is it 
going to alJow them to perform their functions without fear or favour 1 I 
should like to say one word more about the oriticism of the measures of Govern-
ment to suppress this movement. Originally, when the whole thing appeared 
in the Press, the newspapers were in a dilemma. Where they to support every 
oonoeivable measure, good or bad, taken by this all-knowing, all-powerful, 

•• all-wise Government to suppress the mass movement or oould they, howsoever 
mildly. criticize these measures 1 Afterwards some statements were made 
whieh to a slight extent modified the first impression c~ated by the Govern-
ment communique regarding the limils of critioism. In any oase, the time has 
come when the position should be further ('larified and the newspaper world, 
ought to be allowed freedom to criticize the policy which the Government are 
following. It ought also to be allowed to oriticize freely the measures which 
Government take-any particular steps in any particular situa.tion-to 
combat the movement. I do not see how the newspaper world oan discharge 
this duty effectively if this is not done. Remember, Sir, that in six or seven 
province, we have no Legislatures today' and we have autocratic,regimes 
in these provinces. There is not the slightest contact there between the 
Governors, tlieir Advisers and public men. You should not, therefore, 
suppress this Fourth E8ta.te which will enable you to view the 8it~ation objec-
tively and whi'Jh can let you understand what the people are feeling in the 
absence of the LegisJaturl's and other bodies of public opinion. I do not think 
we can expect anything from this Government, but hoping against hope;. I do 
hope. Sir; that. the Honollrabll' the Home Member will make a more re3.8suring' 
statement than he has done so fILl". 

• THB HONOURABLE MR. HOSSAiN IMAM (Bihar a.nd 0ri8ll& : Muham-
madan): Mr. President, the PreBS is now regarded as esaential and it is im-
portant in every country which professes to be democratical yet and it is not. 
po!iBiblE' for any Government, which calls itself democratic, to 8UppreB8 or got 
the ill-will of the Press. I for one am in a difficult position. I appreciate fully 
the difficulties of the Go'-ernment. They are a.nxious that every method whieh 
they can adopt should be adopted in order that this fire may not be fanned_ 
This is a deBirable object and I think most of the thinking people of India would 
like to help the Government in this object, that this fire should not spread 
far a.nd wide. Conceding that point, Sir, I oannot go 80 far as to say that no 

·Not corrected by· ·the BOIlO111"abie Member. 
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reatrioti~n 'should be pla.oed on the Preas. I oonoede the right of the Govern-
ment that in these difficult times to put BOIDe restraint on the Prell a.nd I 
think the Press would- be wrong if it were to fight for ita liberty in theee da,. 
wlAn greater liberties are at ata.ke. To have the greater liberties, it ia elll8ntiaJ 
that the 8mallliberties should be given up for the time being. ,Many of our 
cherished rights have been denied to us in this way. But there must be a limit 
~yond which it is not jus~ and proper that either the Government or the Press 
mould "0. While I cannot think that the Home Department and Sir Richr.rcl 
Tottenham are personally responsible for aU the actions which have been taken 
by the Press Advisers and t.he Preas CeD80rs, I do feel that if they turn a blind. 
eye to the compla.ints, if they do not try to reform or even if they remain 
inactive, the responsibility would fa.ll on the Home Department. But at the 
moment they Cf'DDot be held responsible for aU the a.otioD8 which 'hav.e beun 
taken. But a wise man would frame rules and regulations which would res-
trict the individual misdeeds to ita minimum. The examples that have been 
cited before the House by Pandit Kunzru and my friend Mr. 8apru mow that 
this right has been used in a very improper manner by the Prees Censora. I 
conoede also this point, that whatever the rules might be, the actual position ' 
is that it is difficult for any Press representative to go ~ the advice of the 
mighty District Magistrate. , In addition to the present rules which have been 
framed the District Magistrate ha.s another pt'>wer whioh is even bigger than 
this. That power ,is derived from the Posta and Telegraphs Act by mea.1lII of 
whic~ he oan stop the transmiuion of any telegram whioh he thinks is impro-
per. That is the residuary power which the District Magistrate pOlle8le&. This 
has been used very often by the post oQloe in order to guard its own interen.. 
It is so afraid of being hauled up for having helped the enemy inside the oountry 
that it always in doubtful eases refers the matter to the District Magistrate. 
So the Government has got the reserve power which it O&D utilize in Ipeoi&I 
cases and that power of withholdiQg telegrams would remain even ak you 
have given up this pre88 oensorship. My point il that at thia juncture when 
there is 10 much alienation of public feeUng apinat the Government the 
Government should try and get the support of the 'ProM and jf it is not poable 
to get their support, the Jeaat that they oa.n do is to avoid a con4ict as much .. 
they can. In this connection I have not been able to undenta.nd hoW' it oom. 
about that when the Preas oompJained of certain restriotiona, the'oId raIeI of 
press advice, they ha~~ been thrown from the frying pan into the fire of pre-
oenaorship. They wanted to ~ rid of the smalrer control when you. W&nted 
registration of the oorreapondents. That being 10, how baa it oome about 
that they have OODI8Dted to a new I'Mtriotion' This ia where the rub com. 
in. If the Government 8&y that they ha~e imposed this new I'tlIItriotion u 
they did not find the former presa advice system as sufficient, I could not sup-
port it; but I can understand it. The Editora' Coaferonce h&8 denied that 
they came to any agreement with the Government on this isaue and tho Gov-
ernment contin1lOll to 8&y that this is tho rosult of an agreement. J should 
like Sir Richard Tottenham to enlighten the HoWlO hoW' thi. impoMible position 
has come about and I would advise the Home Department to meet the Editon' 
Conference representatives and oome to some settlament which will remove 
their grouse. I think to some extent their grourte at the momBnt ia justified, 
because it is not possible probably for the Home Departmt'lflt to Jay down rigid 
regulations whioh would give the discretion to the"Canaor &8 well ... restrict 
his powers to do mischief. I therefore think that the GoV8I'IUIleDt would be 
well advised to accept the spirit of this Resolution. 

'1'BII HoNOUB&BLB 8m RICHARD TO'lTENBAK (Home Beoret.ary); 
Sir, whep I received notice of this Reeolation I ..... med-ud I tbiak &om 1M 
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wording I was entitled to a88ume-that it was mainly concerned with restric. 
tions imposed by or under the law on the Pre88 in India. That( is strictly a 
Home Department subject and my Department is responsible. The HonClftr. 
able mover, and various speakers have referred to certaip other matters whioh 
go beyond the immediate province of the Home Department, but as I am 

• ~nswering on behalf of Government I will do my best to begin with to deal 
shortly with tho!lf, matters. In the first place, the Honourable mover reo 
ferred to press advice and he gave one or two examples of what I must admit 
appeared to me to be rather unintelligent press adv:ising. Press ad'\'ising is 
not the concern of the Home Department. It is the concern of the Informa-
tion Department; and all I can say is tha.t nobody is compelled to aIIk 
for press advice and nobody is compelled to acoept that advice when it is 
tendered. But in so far as those 'Particular examples rilay be indicative of~ 
shall I say, undue zeal on the part of Pross Advisers, I have no doubt that the 
Information Department and my friend, Sir Frederick Puckle, will be prepared 
to lOok into the matter and to issue such instructions as he considers necessary. 
Then, Sir, in the next place, the Honourable mover and other members have 
referred to the restrictions on foreign correspondents. That again, Sir, is not 
a Home Department matter. We have no power whatever to control the 
messages f)f foreign correspondehts. The only power that does exist for that 
purpose is the military censorship and it is a rule, which is observed here and 
elsewhere, that the operations of the censorship must for very good reasons 
be kept secret and not be discussed. I would, however. remind the House 

. tha.t all pre88 messages which leave this country do so by " Beam " wirele88. 
That is to say. they can all be overheard by the enemy. and that is a particular 
aspect of the. matter that the military censors must naturally bear in mind 
when they are dealing with out.going measages. The Honourable mover, 
I think. suggested that an &88urance had been given to foreign correspondents 
tha.t their' messages would not be altered without their consent. That is not 
true. No such assurance has heen. or co.uld have heen. given. -beoa.use that 
would completely nullify the operations of the censorship. What is done is 
that pre88 cm;respondents are invited to bring their messages. discuss them with 
the authorities concerned and get alterations made as far as possible by cOn8ent; 
but in the last resort naturally the censor must be able to say " This cannot. 

go" No .... Sir. I think it may interest the House if I lVere to read to them the 
views of an eminent American Pre88 Correspondent in an interview which he 
gave on All Indi . Radio only a few days ago. He is the correspondent of Inlet'. 
Mtional N eW8 and a very well.known man. He W&8 a.sked in this interview = 
co How about Government censorship here 1 II And he replied:- . 

.. That's a tough queation. Not because there's anything unusual about the censor· 
ship in India., but booauRe few reporters have ever been known to ~ve a good word to say 
for any oellllor. And yet in all f&imeM your queation force8 me to admit that our parti. 
oular hrigandB of the blue ponoil hflre are not 8uch a wicked Jot as they are sometimes 
painted. For instance, take the recent All-India Congress Committee meeting in.Bombay 
and the 8ubBequent dllJts of rioting. The cenSOrahip dur~ these trying day8 WIlo8 as 
intelligent and BBliberal BB I have ever Ile6Jl it in any country' ". . -
That comes from a responsible American Pra88 Correspondent. He W&8 then 
asked .. Did America g(lt a full and accura.te story of these disturbances 1" 
He went on:- _ 

.. I know that Amerioa did get a complete and accurate picture of happenings, during 
the. opening days of the disturhanCetl. but don't BBk me to give thees or any <!ther 06DBOlB 
full marks. That is like asking a baUplayer·to kilos the umpire ". . 
Well, Sir. that comes from one of the men on whose behalf the Honourable 
Member has been complaining .. 
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Then there is one further point: to whioh I must refer in this OOIUleOtion. 
The Honourable the mover a,))eged that some '~easage, IOmo speech, ~y Presi. 
dent Roosevelt had been interfered with by the a.uthorities in this oountry 
80 a8 to omit a reference to India and to the Atlantic Charter. That aJlega. 
ti<ftl was made some time ago.. It wa8 very carefully investigated and I can 
&881ll'C this House positively and categorically that no uttemnce by President 
Roosevelt- either that utterance or any other utterance--hu ever bad even 
a eipgle word altered by any authority in this country. 

THE HONOUlUBLE PA-KDIT HIRDAY NATH KUNZRU: Whenwll8 tbis 
investigation made 1 

THE HONOUBABI.E SIR RICHARD TOTTENHAM: I cannot give the 
exact date but it was made IlOme time ago. We made every atttlmpt to find 
a basis for the aJlegation and we were quite unable to discover it. I can 
repeat abllOlutely positively that no cutting i)f any ~h or statement by 
~sidel!t Roosevelt haa ever been done by any authority in India. 

Now. Sir, I will turn to what I may ('.aU my own Home Department sub. 
ject. I realize that any question affecting the treatment of the Preu is apt 
to !.>e controversial. I should therefore like to begiR by uking the House to 
take it from me that any action that we or any Government in India may have 
feJt ourselves compelled to take against the Press hllo8 not be6n taken light. 
heartedly, but only after weighing ~ost carefully what Wfl reprd &II the publio 
interest on the one ha.nd and. what we admit to be the righta of tho Preea on 
the other. If the Honourable MemooJ'8 who have spoken could bJve sat 
alongside us during the long discuuiona that we in the Rome Department and' 
the Information Department have had from time to time with edltora and 
representatives of the Prell8-<li8cUll8ions which I can UIIure the HoUlO have 

• almost invariably proceeded in a moat friendly Bpirit-I think thef. would 
agree with me that we have consistently tried our best to respect the rights of 
responsible editor8 and to appreciate their point of view. I claim. Sir, thM 
thati8 a view that would be endOl'llOd bl' a very large number of editon them-
selves, although they have had their di~noea with WI and we have DOt beeD. 
able to see eye to eye with them on many occa.a1ona. . 

After all, Sir, everybody tnoWl. the importance of the Preu and tfle very 
great inftuenee that the Preu. poaseuea ; and Government are not 80 uninteUi· 
gent &B to ignore the expedienoy-I put it no bigber than that-the expedienoy 
of mainta.ining good relationa with the Preea, espeeiaUy in time of war. I do 
bonestly maintain, whatever &Byone may _y, that our policy h&l been, and 
a1waYB wiJI be, to maintain and, if pouible, to improve thOle relations. I do 
a1ao hoDe8tly believe that ever &inee the AdvUory' Committee BYBtem \\'&1 
introduo8d ne&l'ly two yeara &go, whatever difficulties and eetbacka tnat ll)'ltem 
!bay have encountered-and those difficulties have not been eutirely the 
cre&tion of Provincial Govemments-I do claim that th .. t lyatem haa produced 
one result at least of outstanding value to both parties. It h&l brought, re· 
'preaentatives of Government and representatives of the Preae int.o penonal 
contact with each other acrou the table. Closer and more intimate penonal 
reiatioDS have thWl been eat&bliabed tha.n waa ever the C8IIC herol1'. Jndf!ed, 
Sir I should like to take thil opportunity to pay a tribute to the very great 
help . and understanding that we have received from many eminent editort-
Mr. Sriniv ..... n of the HW., biB two namesakes of ~ilrafl and the 
'ree PreM JOfIf'fUlI, Mr. 'Francis Low of the 'Pima (J/lwlia. Mr. Brelvi of tho 
Bomba, CArvn&ick, and otbera. I feel, Sir, that we have lot to know each 
other and to respect each other's pointe of view ; and that, J maintaUt, iN a 
result of great value aDd im~ce. Moreover, Sir, the Government of 
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India. have had the benefit of having had .mce the beginning of the war two 
gentlemen as their Chief Press Advisers-first, Mr. Desmond Young and then 
Mr. Kirchner-])oth of whom are newspaper men who, I believe, are lik~ 
respected a.nd trusted by a.ll editors in this country. 

Now, Sir, there is another' general remark I should like to make and that 
is that the Ilouse must realize that the subject "Books, Newspapers and 
Presses " occurs in Part I of the Concurrent Legisla.tive List in the Seventh 
Schedule of the Constitution Act, which means that both the Central Legis. 
lature and a]so a Provincial Legislature is competent to make laws on that 
. subject, but tha.t the administration of those laws is a provincial concern. 
The Central GOvernment may and do suggest policy to Provincial Governments 

. but we are not- in' a position to execute that policy ourselves in a Province 
and we must leave Provincial Governments dil!lcretion to carry out their res-
.ponsibilitiea. Moreover, Sir, the responsibility of a Provincial Government 
in deciding what may be published or may not be published is different in 
kind from the responsibility of an editor. An editor conceives it to be his duty 
to give facts to the public and his views about those facts. A Provincial 
Government must see .1lhat the pUblication of those facts and those views 
does not offend against the law and, when it is a question of disturbances of the 
peace, a Provincial Government must also judge the effect on the law and order 
situation of the publication of such news or views. 

Now, Sir, with these preliminary observations I turn to the Resolution 
itself and what the' Honoura.ble the mover and those who followed him said 
about it. In the first place, let me expre88 my gratitude to him and them for 
admitting that some censorship of news is neceS,Bary for· military reasons. 
That, Sir, is a fact that we aJl recognize, but it does very considerably narrow 
the field of possible criticism. That is to MY, I take it that their position is 
not that censorship in itself is nece88a.rily an unwarrantable interference with 
the liberty of the Press but that censorship for certain purposes is wrong. 
Let us then consider the purposes for whioh a.uy kind of restriction was plaoed 
on news connected with the Congresl movement and the diSturbances that 
followed. The Honourable the Home Member, speaking in another place, 
explained that our purpoaes were t~o-folci_ 

We had to deny publicity to '" good deal that oocurred. at the time when 
it occurred, first because, if It had been known, it would have provided the 
Japanese with a direct invitation to invade this. country : and secondly, because 
dist,urbances are infectious and news of what has occurred here or there may 
produoe a repetition or imitation of those events in other parts of the ~ountry 
which otherwise might have remained, quiet. As to the first of these two 
objects, I take it that the Honourable Member a.grees with me that. some res-
trictioh of news was necesAary': but perhaps \Ie does not realize quite how much 
news, and wllat kinds of news, may be of interest or value to the enemy. I 
admit, Sir, that I myself was most anxious to publish 0. great deal more news 
of this movement, for I fclt--and I think it is obvious-- that the morc' news we 
could put out, tllC hfotter and the more a.dvantageous it would be from the 
Government's own point of view as abo)Ving what we were up against and as 
justifying the measUl'e8 that we had to take. But the military authorities 
came to UB &rid said no : and when we discussed the matter with them we had 
to adntit .tha.t they were right. There Werc many'things-interruption of 
oCommur.ioations and others-which the military authorities pointed. out it 
,,"ould be of great value to the enemy to know; and the Houae realizes of course 
that a very large part of the disturbanoes themselves consisted in interruptions 
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ehject-wha.t I may call the imitation object-l admit that two \ift. are 
possible. There are th08&-P am not sure whether the Honourable the mover 
is one of them-who hold that these disturbances wtIl'e spontanEOus and not 
oJ;8anizeci. Well, Sir, if that were so, surely the danger of imitatJon was .. 
veryegrave one. I.n any ca&e the view that was represented to U8 from many 
dift'ertmt quarters-Provincial Governments, military &nthorit.ies and other&-
was that the amowlt of news published W&8 ha.ving a very bad effect in other 
parts"Ofthe country. Then, Sir, the second view-and that is the vitlw which 
we ourselves have now held for SODl() time-is that tbeae disturbanoes wt'.re not 
spontaneous but organized. In that view it might be argued that thtl imita. 
tion danger did not exillt. ' But assuming that things were happening acllOrd.ing 
to plan, surely 'it would have been of immense va.lue to the authors of tbat pl&n 
to know from the newspapers exactly how their plan was proceeding in dift'erent 
parts of India. In fact, Sir, we come back to argument No.1. We start by 
;Baying that we must not give information that may be of valU& to the enemy: 
but the question on this occasion waH who was the ellcmy' Was it only the 
.Japanese outside! Was there not anotherenE'my in ll1di., a.nd did we not. 
have a duty and a right to prevent him fronl receiving infOl'Dlllotion r.f value 
in exs.ctly the same way &8 we Mould try to, prevent the Jap&llE'86 , I cl~ 
strongly maintain, Sir, and I hope tha.t the HOUHe will support Qle in thia that. 
from both these points of view ROme control of the nOWR waR ah801utely n~-

. '8flry. 

Now, Sir, Jet me turn to the nature of that control. So far as the Oentr&l 
Govemment is concerned, there has onJy been ODe general order· iuutld. under 
the Defence of India Rules. It W&8 iuued on Auguat 8th, the day on whiob 
the AU India <blgress Cmnmittee aa.nctioned a. mAlI movement. That. order 
prohibited the pub1ioa.tion of any factual news re..,tiDg to that movement 
except what W&8 derived from Government IIOUl'CleII or from recognized Pre. 
agencies or from. reoogaized Preas OOlTe8pOl)dents, wbo, for the = 
of obta.ining that recognition, were required to register themaelVe8 with . 
Jlagiatrates. Now, Sir, the Houae will observe that that order iOlpoeecl DO 
kind. of restriction on the publioation.' of any partiouJar oa.tegory of !lit .... 
It merely secured control <>'Vel' the origins of newa, and it wu dMigned to 
secure that whatever 'Dewa W/Io8 publiahed came from reputable and reliable 
sources. The Press agencies themaelvee willingly agreed to IUbmit their 
messa.gee on this subject for preM advice tc? the authority belt quaUfied to 
give it, that is to say the man on the spot where the ennts took place. ,We 
hoped that Press correspondents would do the 8&lDe: but they were undtr 

• ao legal obHgatioa to do 80. Of COU1'I8, if they did n'" and if they eent mes-
sages to their papers whioh contained unauthentioa.ted news or DeWS of a 
definitely objectionable kind, we had our remedy. We could oancel the regia-
tration of that correspondent with the reirult that aU meMages from him. on 
that particullU' mbject would in future be illegal. Now people may l8y t.h~ 

'this W&8 merely a roundabout way of imposing preoenlOl'8b.ip; .nd I agree 
that there i" somo weight in that critici8D1. On the other hand the ord« to 
which I have just referred did not impose preoeDBOl'lhip directly on aay editor 
or correspondent. It 'did give diecretion to all re.ponsibJe (!(litotl aDd all 
responsible correspondents; a.nd there are a number of papers whi(~~ have 
found it quite poMible to CODlply with the order, and at the JII,Dl8 time to 
publish a very fair amount of news oonnect«'d with the mov~n~. Jndeed, 
8ir, I have yet to hear ,.of one single item of newa about tbeIe di.wrt.no. 
which haa been 81lppnaed and which it really "OUJd have been 'n the pablio 

. intereat not to supprea. The Honourab1 Mr. Kururm .~ to the cue 
• 
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of the Benares Umvennty .• Sir, that 18 a matfer of oplnton. I personally 
believe that-it would not have been in the public interest at the time to pub-

• ]jsh the reasons why certain drastic action had.·to be taken. But the ntws 
was not suppressed. A full account h~ already appeared in the ~,
I think. I am right in saying in the Him/JIll. of Madras about the 15th Sep,--
tember. The Honourable Mr. ~apru also referred to the speech of Mr. Gandhi. 
Well, that of course did not come under the order to which I have just 
referred concerning factual news relating to the mass movement. It may' 
have been submitted for press advice by a Press agency and it ~y have been 
the Press agency themselves-I am not sure about thi~l have not had' 
time to verify it-who decided not to publish the whole of that speech in 
the papers. 

Now, Sir, the House will also note another point aboutthill order of ours' 
It refers oo1y to factual news. It imposes no kind of restriction on editorial' 
comment. In that most important respect we did leave,entire discretion to the 
editors. But we held a Press Conference at which the position was explained , 
8.nd it was made clear that if any editor did overstep the limit of legitimate· 
criticism, naturally he would have to accept liability for the consequences. 
that Press Conference was presided over by Sir C. P. Ramaswami Aiyar in 
the regrettable.absence of the Home Member who was at the time ill. If he 
had not been ill, ~e would have attended.' Sir C. P. Ramaswami Aiyar made' 
it perfectly clear at that conference that there was no ban of any kind on the' 
expression of political views as such. Indeed, Sir, I venture to think' 
that any impartial observer coming to this country and reading our news-· 
papers would agree that the Press in this country enjoys a very wide 'lati- ' 
tude in the nature of the poJitiC'.a1 views and criticisms of Government that 
they JI'Iblish. • 

Now; .Sir, apart from. this genera~ order issued by the Government of 
India, I am we)) aware that a number of supplementary orders have been 
issued from time to time by various Provincial Governments, a few' against 
individual papers-I believe not more than four in the whole of India--&Dd 
a certain number of a more general nature limiting the size or character of' 
headlines or the·amount of news on this topic that could be published. I 
do not know the exact circumstances in which each of these orders was passed 
by the Provincial Governments and therefore I cannot say here and now 
whether each onc was fully justified. But, judging from our own experience' 
in Delhi, I have no reason whatever to beJieve that these orders were not 
neC',c88&ry. What, Sir, can one think of a paper in Delhi which not only pub-
lished entirely false allf'lgations about the behaviour of troops without taking _ 
any troublf7 wh&.tever to verify them, but also went out of its way to issue a 
leader complaining that the Press was being gagged and that news was being 
suppressed and yet, in the very iBElue which contained this leader, devoted 
more than half of its news Qolumns to sensational and high'ly coloured accounts 
of the diBtu~banC'es that were taking place in the country 1 . T am afraid, 
,Sir, the plain fltCt is that a certain section of the Pro88 in Tndia-and I am p;lad 
to think it is not more than a very small section-have made up their' 

~ mindB to support this movement at all costs. We have in our possession a 
CongteR8 circular i88Ued in the United Provinces towards the. beg'nning of 
August which definitely instructed C',ongrcssmen, if the leaders were arrested, 
to look to certain papers, which were named, for further instructions as'to 
how to carryon. That is to say, certain papers Were specified as thea~nta 
of the Congress Party for the purpose of pursuing'this movemeut. That 
pariioular section of the Press, making an excuse of the restrictions jQlposed,_, 
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• blit really, I have no doubt .~hatever, &8 a political 1bOV& cleei~ tobriog 
~retI8Ul'e on, and to embanua, the Government, decided to suspend pnblkla. 
tion. I am glad to think that they have failed in their attempt to emblLrna 
the Government. At preI8I1t I understand that not mC)re than 50 papers 
or 80 we out of publication out of a total of several thousand newspapers in 
India, a.fld, as far &8 I can see, the absence of these p&pela haa not made any 
very great dUferenoe. The only effect I can imaogine it haa had, unle. the 
papers have been subsidized by political funda, is that they have put out of 

. empJoyment 8. number of peopJe whose Jiving depended on the work they were 
doing for these papers. That small section of the Preas is a section with whom 
we have found It impOssible to do busine.. On the other hand, when at the 
Editors' Conference held the other day the more responsible and re&8Onable 
editOl"8 approached us and aa.id that they took exoeption to that part of our 
~ner&l order which affected the relations bet1ftlen.n editor and his COlTtIII. 
pondents ... we ~d that we were quite ~pa.red to meet them in every way 
we could; e.nd It was they, not we, who Iftiggeated that. if they could not be 
left with complete freedom to pubJi~ anything they liked, it would be better 
for Government to arrange for aJJ ma.tter on this subject to be submitted for 
scrutiny by a specified authority and also to arrange for representatives of the 
Press thl)maeJves to be associated with that authority in carrying out that 
scrutiny. I do not mean to say that the Press voJunteered to accept pre· 
oeD8Orahip. Wha.t they did say was, "If we cannot be allowed to pubJiah 
everything at our own wish-and some of them agreed tbat tha.t W&I impoatlible 
-then we think this is a more diI'8C)t and more satisfactory method of doing it 
than your method". We accepted that proposal. I admit that personally 
I have never been very much in f!J.vo~ of preoensorehip. but that waa what 
we were asked to do and we accepted the propoaalllO fal aa the Chicf Com. 
miSBioners' Provinces were concerned, and we I'8C)Ommended it to all Provin. 
cial Governments. The Present position, I understand, i. that cert&in Pro. 
vincial Governments have acoepted it and in those provinoee ~e have cancelled 
our original order. Certain other Provincial Governments are corll!lidering it, 
a.nd certain further ProvinciaJ Governments in cpnauJtation with their editors. 
have decided that they do not want to ohange the system. They prefer to 
rema.in under our original order which they have not. found irkllOme or in 
any way Unworkable: As regards 'Delhi itself, it is perfectly true that the 
new system. haa not yet come jnto full operation, but that Is not our fault. 
So long ago aa September the 6th the AdviSOry Committee here W&ll asked. 
to nominate represeritatives of the Press to be &8IlOCljated with the scrutinizing 
officer and the Chief Commiallioner tells me that he has not yet received any 
reply. ' 

Well, Sir, I am conscious that within the tiOle at my dispoal I may not 
have been able to deal fully and completely withthjs vf'll'y intricate lIubject, 
but I do hope I havc said enough to collvjnM the HoWIe that we are not. 
unre&llOnable, although we are not in a position to &ooept this RMOlution. 

, We cannot accept it for two reasons. ~"jret, OOcaUIlO moet of th(' tefltrictive 
orders now in, existence are orders j>a.ued by PrOvinciw Governments and we 
cannot accept the cancellation Of those orders on thoir behalf. That must be 
done by cOll8ultation with tbem .. In the second pla<'.e. we cannot 8.C<'Cpt tho 
Resolution because I believe that, if all restriotions were withdrawn immediately, 
a certain section of the Pl'C8I! would- take advantage of that to end"'vour 
to work up enthusiasm and popular Cooling for thiJI movement,. which I think 
would be most· regrettable. On the, other h"nd I do maintain that the 
restrictions that have heeD imJlOlPd ano no 'more than have been ~a.ry 
to meet an entirelv exreptioaal IituatiOD, aad as IOOD ... thai OXoeptlOnal 
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situation ceases to exist, no one would be better pleased th8.n ourselves to see-
these special reatrictions disappea.r also. I am fully prepared, Sir, to send the 
whole of this deba.te to Provincial Governments and ask them to consider wha.t 
reduction of restrictions would nQw be possible, but I am afraid I C&Jl!Dot do 
more than that. We are prepared to co-operate with any section of 'the Press 
which is prepared to co-operate with us, but equoJly we are determined to resist 
any section of the Press that attempts to stimulate or enoourage a revolu-
tiona.ry movement whioh I believe this House as a whole deplores and con-
demns. And, Sir, if! may be allowed to end by expressing a purely perSonal 
opinion, I do think that there is one word which has, done more harm to India 
and India's cause than anything else. It is not an English word. It does not 
occur, so far as I know, in any English dictionary. It is the word "non-co-
Operation "'. If that ugly word and oJl that it stands for oould be banned, 
censored, suppressed and abolished by every class and community in this 
country, including my own, I beli~ve, Sir, what is called the India.n problem 
would soon cease to eXist .. (Appla'UB6.) . 

• THE HONOURABLE SAIYED MOHAMED PADSHAH SAWB BAHADUB 
(Madras: Muhammadan): Sir, I am glad to learn from the Honourable 
Sir Riohard Tottenllam that the contact reoently -established between the 
Government and the Press representatives has tended to improve rela 
tiOllS between the authorities and the Press in the oountry. I am glad-also 
·to know from him that the disoussions that have taken place between them 
have been oharaoterized by a very friendly, free and frank spirit. I am glad 
.also to have this assuranoe from Sir Richard Tottenh.am that he is prepared 
to co-operate with such section of the Press as is willing to co-operate with 
the Government a:y.d belp to restore a better atmosphere in the country. But 
the~e are sOme portions of the Government reply which I have not been 
a.ble to understand. I unde1'8tood Sir Rioliard Tottenham to lI&y that press 
.advioe wall not the concern of the Home Department. From his remarks I 
gathered that if the press advioe was given in a manner which was against 
the spirit of the in~tructions issued by the Home Department, the Home 
_Departm~t was not responsible for it. If I am right in the interpretation 
which l akn putting on the Government reply, I should like to know whether 
the policy of the Government· is not the polioy which is followed by every 
branoh of the Government of India a.nd whether what is considered to be 
right. and proper by the Home Department is not considered right and pro-
.per by the Information ~partment also. As I said, Sir, I am utterly at a 
10s8 to know how t,he Information Department oould do a thing which goes 
against the spirit of the instructions issued by the Home Department. If it 

. i8 open t9 1,,6 Information Department to do a thing like that, lIuch a thing 
ought to be put a stop to at once. The policy of the Government should be 
a. united polioy, a policy which represents the views of the whole of the Gov-
ernment of India. So far as pre-~ensorship is concerned, I have not been 
ablc to gather from t.he reply t.hat there was any categorical reply IIoS regards 
tho agroeement that i8 contended by the Government to, have come to 
between the Government and the Standing Committee of the Editor8' Con-
ference. 1 IIhould have likc,-d very much to know whether it is a fact that 
pre-censorship whioh is now being resorted to in tho (,'Ountry by the Govern~ 
.ment has had the consent, full and free consent, of the Editors' Conference t 
If it has not, a8 is oontended by the cOnvener and President of the Editors' 
Conference, that fact also should be known ; bu~ if it is a faot that the Standing 
Committee" or its representatives had given ttcir consent, then this should 

·Not oorreeteci by the BonolU'llble Menpr. 
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be made quite olear to the publio. As regards the right of the PJ'eIIB, We will 
have tQ concede that the liberty of the Prese is co.extellBive with t.he right of 
the citizells of the country to know'What is actually happening in the O(lllntry. 
But a.t the sa.me time I concede that there may be occaaions when this liberty 
of the Press could not be allowed to be exercised in its entirety. There ar& 
oocasions when the rights of individuals also has to be curtailed in the light 
of their repercussions on society in the same way as the liberty of the Pha 
oan with justification be ourtailtd on, ocoasions When it is required in the 
interest of the public. I also admit that if the liberty of the Press degenerate8 
into license, it ought to be stopped at once. IT there is no sqch tendency, if 
there is no such effect to, be apprehended, I plead for the Pr('88 that it should 
be allowed to have ita own way. • 

Tm: BONOU&lBLII PANDIT HIRDAY NATH KUNZRU (United Pro. 
vinces Northern: Non.Muhammadan): Mr. President, ale JJPobsman of 
the Government haa made a clever SpeooJl. lie has choeen a few statements 
to which he could make a plausible reply and haa left tht" qUE6tion of pre. 
oensorship where it W&8. lahan deal with SODle of the point;. which he'urged 
in his speech, though it isquit.e imp088ible fpr me in the oourse of & short l"fIpJy 
to traverse All that he said. My Honourable friood first referred to tbe qU.tlOD 
of military censorship. My RefIOlution is perfectly general one rolating to both. 
external and internal C8Jl1Or8hip. When I referred to the question of military 
oeDsormip it was not by accident. We know that Government are alllliduoualy 
carrying on propa.ganda in favour of tJleir point of view in America.. llr. Ranga-
nathan, one of the Advisers to the Secretary of State, haa been f'ocently IK\Ilt to 
America. I wlderstand tbat the British Government are trying to send some 
more persoJUJ there who would express viows which would be palu.table to 
'them. In th~ cifoumst&nces it is of tbe utmost importance to UII ltll.t tho 
true state of things in India, nationalist opinion and the nationalist point of 
view, should be full;fknown abroad in order to enable outeidlrl to realize 
the discontent prevailiJJ& in til., oountry. Now, my Honourable friend. 
in replying to wLat. I said on this subject yeaterriay, quoted, Sir. 
a certificate which be had received from the correspondent of the Amerioan 
International News. He is entitled to use any opinion that ia in favour of 
GoverDflent, but the opinion expreased by t,he correspondent he referred to 
oannot ~ away with the fact that some time ago Indian, British and Ameri-
can journalists combined to make representatione to the Viceroy regarding 
the severity of the present restrictions. They complained of the mann,er in 
which the in.coming and out.going meuagea were being treated. There ia 
only ODe valid defence that the Honourable Member haa made of the action 
of the Government bf India. and that'ia that messages aent ~y wirelellll can be 
picked up by the enemy. _ Now, 110 far &8 one can gather from the enemy 
,radios thert" is h&rdly anything happening in India that i8 not known in (lollntrla 
outside. If anything happens in Delhi or ill Bombay or in Allahabad or in 
Poons. we get news of it first from, the Berlin, Tokyo or SAigon Radio. 
It i8 jdle for Government to contend in tbese circmmatanoes that t.biJlt(8 of 
value would come· to be known to the mtemy only if DI~gNl relating tu. t.he 
conditions prevailing in 'this country were lent by Chinese and Am~rw&rl 
ClOlTe8pondents to their paper.. IT there ill &nythiJlg tI:at wou.Jd ohvlCm.Jy 
be of military advantage to· the eueIuy prevent its tranlillli8l,lion by all me&nll 
but do not let there be a c,"01I1flete black out of news, of commentM favourabJ. 
to India appearing jn the foreign PreM, and do not make it. diJlicu1t for foreign 
oorrespondenta to give their papers • true picture of .'hat ill bappetung in tb. 
country.' 
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Doo.lillg, Sir, with the question of the ILdvice given by the Pre88 Censor, 

my Honourable friend took shelter behind a formal plea. He saidtl.at Press-
advising was under the Information Department a.nd that no one was 
compelled to seek Press advice or ha.ving sought it to accept it and so on.' 
It is all very good for my Honourable friend enjoying the security of the 
H,ome Department to expound to us the theory of the matter. I wish he were 
a correspondent of same paper to whom those restrictions appJied and whose" 
living oerended on his journalistio wOlrk 'and I wonder if he would then 
argue with the same equanimity about the permissive character and 
innocuousness of tha..Government restriotions. 

Information has reached me that some correspondents have been asked 
by the District Magistrates to show their messages before they are sent to 
the newspapers. This may be unbelievable to my Honourable friend-he 
seems hardly prepared to believe anything that is un<lomplimentary to Gov-
ernment-but I have received this information from an editor whose veracity 
I have faith in. Apart from this, I brought, to my Honourable 
friend's notice-the case of an editor who is known both to him and to me, 
who was practically asked by his Gove~ent to seek PreSs advice or beware 
of the consequences. Now, that is a matter which is not one in wflich I have 
relied on informa.tion supplied to me by outsiders. I have told him what the 
sOuroe of my information was. When these things are happening what 
is the good of my Honourable friend coming forward and merely making 
technical pleas in defence of Government 1 

Sir, the third point whioh my Honourable fri~d made was that what-
ever complaints might be made against the Press Advisers and although some 
of the complaints against them might be justified yet it remained to be proved 
that even tbe Press Advisers had held back any information relating to the 
disturbances which should have been allowed to go thrQpgh. Now. how am 
I to satisfy the Honourable Member in this re"p!lct' "there should be some 
common standard which he and I can accept, but if there is no sucb standard, 
no number of instancel that I may cite will ~ver convince ~be spokesmen of 
Government that I have established my case. I referred to several cases 
yesterday, one of whicb related to the Hindu University. Now, my Honour-
able friend boldly comes forward and says tha.t he thinks that it was riFt that 
the news relating to the action taken against the Hindu University should 
not have been allowed to be published at the time when the action was fil!.ken. 
The Honourable Member is quite within his rights in saying whatever he likes 
-it is not criminal to be dogmatic,or even to aay manifestly absurd things-
but he has not said one word to show. that the public interest would have 
been injured in the slightest degree if this news had been passed. Then my 
Honourable friend said that this news had been publisbed in_a Madras paper. 
If it is to, I suppose it reached tbe Madras paper in the same way as ,the 
jnformation relating to the statement issued by certain members of the Society 
of Friends reached that paper, that is through tbe post, but tb~ fact remains 
that no paper in the United Provinces was allowed to publish that news. To 
the best of my knowledge there was not a word about it either in the Leader 
or in the Pion~r. 

If my- lfonoura.ble friend wants 8Om~ other illustrations of the manner 
in which the censorship is working at present I can easily give him some whicJi. 
he will find a.s difficult to defend as some cases that I referred to yesterday. 
I referred yesterday, Sir, to a speech delivered by Sir Venkatasubba. Rao., 
I can today refer -to a statement issued by the Right Honourable Sir Tej 
.Bahadur Sapru about the middle of August last regarding the present situation, 
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';:a'line in which was omitted by the Censor. Why that; line W&8 tabla ..... y 
nobody knows. I have .. ecm the wl10le DleII8IIge aud. when I read that IIl8ap in 

'the.Leader I felt that the oo~otion of the aentenoe from whioh that line 
-had been taken out was not what it should be, but perhaps that d d _ 

, trouble the Censor at aU. He thought perhape that if a mistake occurred in 
the sentence it would be to the tiis· 'redit of Sir Tej Bahadur Sapru. This ie 

;another instance of the vagaries of the Censor, though the Censor in thil 
'case was the local Censor. 

Ariother instance, Sir, relates to Delhi. A number of persons who 
picketed the houses of Sir Homi Mody and Sir J wala Praaitd Srivastava were 
prosecuted. They pleaded not guilty and said that they only wanted to Bee 
,the Honourable Members concerned. 1."h.e Censor allowed the Preas to state 
~tha.t the accused pleaded not guilty but did not allow them to say anything 
,a~out the plea. which they put forward. Can absurdity go farther ,! It is 
mot enough for my Honourable friend to 8&y that theae instanoes. even if 
'true, do not prove that informa.tion of any·va.lue has been withheld from the 
Press. I think, Sir, they prove a. great deal. They show the mentality of 
·the Censors. They show how litt1e the Genson ~ prepared to give to t.be 
public and how dangerous it is to leave things to the discretion of linch men. 

If he wants another tnstance I can give him one which' reJatee to my 
OOWJl city of Allahabad. A procession .of students was firod on. One of ~he 
,students died but, although fnformation of this character. 1'8lating to other 
·cities was allowed to be published in the.local paper, the Lt.a4u, the new 
·of this' incident WILB suppressed. Now my Honourable friend w:iU say I &Ill 
-quite sure that tbe action of tbe authorities was justified. 

THE HONoUlUBLJI ~ PRESIDENT: The Honourable Member haa 
-rea.ched his time·limit. 

TBB Ho!lOU1IA.BIJa PANDlT HIRDAY NATH KUN1J;tU: The moment 
it i8 US minutes I wiJl sit down. I will not take a minute more. 

The Honourable Member's oonfldence in the authorities i, more than 
"that of any non·o1liciaJ. AU that we can do is to give instaoC88 of a fairly 000-
'Vincing n&ture, and ifthey do not satisfy him I say 80 much the worae for him. 

Sir, my Honourable friend, dealing with the question of preceDllOl'ship, 
left it where it was. While he was good enoogh to say that he WIL8 prepared 
·to send a report of the debate that had taken place to IAcaJ Governments he baa. 
beJd out no hopetbat the action tak"n with ~rd to the e&ta.blilhmrnt of pre- . 
oeonsorahip will be cancelled or modified in any essential reepect. The plea that he 
made WILB in my opinion not worthy of him. He aaid that action was taken on 
an agreement that was previouaJy arrivld at. I JIaid yesterday, and. I repeat 
today. that no agreement was arrived at between the Standing Q,mmittee 
and Govenimeot. I n this point •• I do DOt charge the Honourable Member 
with telJjng an untruth, but I am faced on the other hand with th" denial of 
Mr. J. N. 'SaJmi and Mr. Srinivaaa.n. Apart from thiR, Sir. when it wu 

""known that this decision had llrea.teci mous dilllllLtiaf&ction. why did not the 
Honoutable Member wait And uk the Lo<-a1 GovernmentAl flo Htop taking action 
-till they received a further communication 'from tbe Government of India' 
It would have hMn qnite eMy tOr him to do it. Why did h" allow them to--

THB HONoUJu.BLB SlB RICHARD TOTrENHAM: If I may ray 10, 
it was beoaGI!Ie the President of the AU·lndia Newapaper I<:ditorll' Cone .... 
urged us to take 'immediate action by telegram. . 

'l'BB HOlfQtJBAJILJI: PAliDIT HJRDAY NATH KUNZRtT: WeJl, Sir. 
I read the ~ of Mr. SriniV&8&n : but he bilD8f!lf said that he did not want. 
there moUld be a ceD8Ol'Bhip of n6Wll of all categorilW. r underwtand from • 
;the convener ,of .the Newspaper EditDrl' Q,nferenoo that a mply w .. IIODt to Sir 
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Richard Tottenham'sletter after ~. Srinivasan ~ telegra.m in which it was stated 
thai; the view of the Government of India. that all news should be ·censored "was 
not acceptable to theSta.ndhg Cominitt<!e. Again, Sir, my Honourable friend has 
trotted out the question of the a.utonomy of the Provinces. I am well aware· of' 
the powers of the Provincial Governments under the existing constitution: but 
what about those provinces where t.hare are no ministries, which a.re governed~ 
under section 93 and which therefore are under the compl~te control of the· 
·.Governor General 1 The Home Department can take any action only when it 
haS the support of the Governor General; and if they wa.nt to· change the p~sent 
system they can easily •. with the consent of the Governor General, not merely 
ask but compel recalcitrant LocaJ Governments to follow the instructions· 
of the Government of India, . 

Sir, I cannot but regard the reply that has been· given by my Honourabre· 
friend as wholly unsatisfactory. He tried to be as conciliatory as he·tboughthe 
should be, but the sum and· substance of his speech is that the system of pre-. 
censorship has been introduced and will continue to· be· introduced into 
Provinc68 where it is accepte~ by the Local Governments; and that the Gov· 
ernment of India are not prepared to take any steps either to ga.in·the goodwill 
of the Press. or the public on this point. The only course that we can 
adopt for giving expression to our feelings and our resentment to t Ie attitudl:l' 
of Government in this House is to ask that the votes of the House should be 
taken on the resolution. 

Trull HONOURABLE THB PRESIDENT: Resolution is : 
.. This Council recommendll to the Governor General in Oounoil that 'the reatriotioD' 

imposed on the I're8s \vhioh. have ttiven rise to seriOUB di88atisfaction should be modified 
so &s to take fuller aooount 01 the nghts of the preB8 and the publio and that,inpartioular, 
preoensorship of neW8 ~ort. and statements should be abolished exoept in 80. fal' &II is 
may be neoel8&i'y lor miht&ry purposes." 

Question put: the Council divided: 

AYES-D. 
• Dalal, Hon. Mr. M. N .. ' 

Du, Hon. Mr. N. K. 
Bouain Imam, Hon. Mr. 
Kunzru, Hon. Pandit Birday Natb. 
Muhammad HU88IIin, Hon. Haji Syed. 

Padshab Sahib Babadur, Hon. s.iyed' 
Mohamed .• 

Ram Saran DaR, Hon. Rai Bahadur Lala. 
Sapru. Hon. Mr. P. N. 
Sinha, Hon. Kum&1' Nripendra Narayan_ 

NOES-"-23. 

Ataullah Khan Tarar, Han. Cbaudhri. 
Charanjit Singh, Hon. Raja. 
Das, Hon. RBi Bahadur SatyeDdra 

Kumar. 
Haddow, Hon. Mr. R. R. 

.. Hisaamuddin Bahadur, HOD. Lt.-Col. 
Sir. 

Hartley, General the Hon. Sir Alan. 
Jogendra Singh, HOD. Sir. . 
Jones, Hon. Mr. C. E. 
Kburilhid Ali Khan, Bem. Nawabuda. 
Lat, HOD. Mr. Shavu; A. 
Lloyd, Hon. Sir Alan. 

The Motion was Degatived;-

Menon, HOD. Sir Rir.munni. 
Muhammad Usman, HOD. !ChaD'''' 

Bahadur Sir. .. 
Mllkher~ee, Hon. Sir Satya Cb&ran. 
Nibal Smgh, Han. Sirdar. . 
Ogilvie, Hon. Mr. C. MacI. O • 
Pai, Hon. Mr. A. V. 
Parker, Hon. Mr, R. H. 
Patro, HOD. Sir A. P. 
Prior, Bon. Mt. B. C. . 
Sobha Singh. Hon. Bardai' Bahadur. 
SriV1l8tava, Hon. Sir J wala PrMad. 
Tottenham, Hon. Sir Biobard. 
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da~.II H!>:NOuRA1U.JIl MB. HOSSAIN IMAM: (Bihar and Oriaaa: Muham-
mil n,: Sir, I rise to move :-

.. T~t tbe Bill to make be. ttor provision for the adJDinietration or Maeajid and t.heo 
End~wment of the Jama Maejid. Fatebpuri Maejid and Kalan Mujid of Delhi '-
oontmued." . 

. Sir, I was unable to make any ~i1ic motion on this BiU which h .. been 
referred to a J &int SeJect Committee of the two H011Be8 and therefore in order 
to keep the Bill aJive, I make this formal Motion. . , 

The Motion was adopted. 

RE~OLUTION BE PRIOE CONTROL. 
. THE HO:NOUll~BLE PA.:NpIT HIRDAY NATH KUNZRU (United Pro-

vmces Northern: Non-Muhamma.da.n): :Mr. President, I beg to move:-
.' That thill Council'recomm" to the Governor General in Council that the ~t 

lly8tem of price control which baa ~roved inadequate and in~tive I!hould be repJao8d by 
another SY8tem which will be controlled more largely 8I\d dil'tlCtly by the State, oover thit 
supply, distribution and prices of all eaaential commoditillll and JlIIY due regard to tho 
interests of the producer, COJllllUllB'J' and middlemAD." 

Sir, I am conScious that the system that I am suggesting has never been: 
tried in this country before. I may, therefore, be asked to expJain why I am 
proposing the adoption of a method which might appear to some peI'IIOh8 to be 
very drastic .. I have stated in m~~ RellOlution that the preeent system of' 
price· control has proved inadequate and inefl'ective: I may therefore be 
asked why I ask Government to persist in a course which has in lOme degro8 
aJready proved ineffective. -I shaJl answer this queation very briefly and I 
hope in such a way' as to convince aJl impartial men that there is need for (!oD-
tro) of the kind that I have advocated. Sir, there is no doubt that geDC1'aJly 
speaking the production of ,food-grains in the oountry is enough for ita internal 
needs. Rice, however, is an importllollt exception. But, apart from this, I 
think the statement that I have just made holds good. I may, therefore, be 
asked why there should then be any price control at all. The experience or . 
the last war supplies U8 with a fairly convincing aWlwer. At that time the 
ileaJers were Jeft free to make their 9WD arrangements and GOVL'fDIDOn,t hardly 
ever intervened between the dealer and the consumer. But there were several' 
causes which operated in such a way as to make aU thinking men realize that 
aome action must be taken in order to protect the interests of the publir. 
In the first place, Sir, the purchaaes that were made for the army had a df •• 
tui-bing paychoJogieaJ effect on the market. They may have been rnnaJ! com· 
pared with the total production in the country but they were. enougb to IndUce-
the dealers to withhoJd certain foodgraina from tho market and thu. to forM ,up 
their prices. Again, Sir. there was.ant .of adequate railway tl'&l18port. OWing 
to these tWOC&11IIe8 there was frequently IIC&I'clty of the euential oOmIDoditiell 
in many places. The prices of wheat and salt in particular I'OlIe very high 
and in conaeq,11ence Gov~mment were forced to give hUth dearnA1811 aDInt-anoe . 
to their servants~ What effect this alJow&nCO had on the frDaDON of the Govern. 
ment IS well known. I need not, therefore, enlarge on it. It may, however, 
~ said. that a rise in prices is in the interestM of the &fJ!icuJtuJiat, particularly 
at this. time, as they !ian been h,.,.d hit by tbe depreaBion that h .. been c: 
vaiJing more or leaa during the last 10 or J 2 years. HOMIII'&bItt Hem . 
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'will, I am sure, remember tha.t trus Ho'lU$e did not in the beginning want to 
control prices. It left them uncontrolJed for a pretty long time for thilJ very 
reason. It wanted to give the agriculturist an opportunity to earn some,money 
before preventig the prices from rising. Apart from trus, Sir, the interests of 
1;he urban a.reas have to be looked a.fter. 'Only 10 per cent. of the population 
may live there, but Government cannot ask this per516ntage of the population to 
be content. with trunge as they are, to put up with whatever hludshipe they 
may have to bear, and this consideration gains ground when it is borne in 
mind that the workers on whose loyalty and willingness to work depends 
the productil}n of war materialll live in urban areas. Again, Sir, not an rural 
,areas are self·sufficient. There are some areas known as deficit areas for which 
food must be imported from outside. Consequently, if no control over supply 
and distribution is exercised, these deficit areas, which include the rural popullij. 
tion, will be hard hit in common with the urban, areas. One mc,re plea will 
probably be urged to prevent action on the lines that I haV'e suggested. It 
might be suggested that dearness p,llowance Plight be given both to the 
workers and the employees of Government. This method was tried during 
the great war and what effect it had we all know. J hope that Government 
having become wiser by their' past experience will not depend solely on this 
method any more. This is not a proper method of controllirig prices. On the 

, contrary this' would be an ideal way of getting involved in a vicious circle, in 
a circle of rising prices and higher dearness allowances from which it will be 

'impossible to get at. Sir, I hope the arguments that I have urged will show 
,to d1ubters that some control must be exercised., It will then be asked what 
should be the policy of ,the Government in the present situation and wha.t 

, is the form that the control should take. I 8&y that in th!, first place Govern-
ment Should take action to incJ;'e&se the production of foodgrains. This is a 
policy which the Government are already following. They are going to bring 
100,000 acres under the plough and increase the quantity.of food stuffs by 

: about 211a.khs of tons. In regard to rice, however,' it seems to me that the' 
action taken, by them is not adequate, particularly if we bear in mind that 
there has been a chron\c shortage of rice in this country and that we shall 
have to give something out of the little that we possess to Ceylon. I think 
therefore that more energetic steps should be taken to increase the production 

·of rice. As regards the form the control should take, I should like to state 
',at the very outset and as emphatically as I can that the' first object of the 
. Government shotild be to make the agriculturists feel tha.t the measure is in 
.their .interest, for without their co "operation they cannot obtain the increased 
supply of food stuffs which they Urgently desire. I am of the view therefore 
that after taking the cost of productiBn and the increased cost of living into 
&OSlOunt. Government IIhould ~x a price which will prove attractive to the 
agriculturists. Even if Government fix a price which by Rome people may be 
regarded as excessive, the money will go into the pockets of the most deserving 
4)lass in the country and will in the end benefit all producer&-even the mill· 
IOwners who are engaged in the production of cloth. Then, Sir, as, in the 
past, owing to want of unification between the machinery of purchase for the 
army and civil purposes an unfortuJl&te effect was produced on the public 
mind. I suggest that there should be one agenoy to make purchases on 
behalf of the Army and the Civil Departments concern.ed. This '8.gency 
should not be concerned merely with wheat as is the case at the present time. 
It must be concerned with other competitive foodgrains also. What are 

,.these competitive foodgrains 1 They are j?war, bajra. gram and all the other 
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"thiDgS that can .~ ued if p\r.oe of _eat. The, result of the pr8II8Qt policy 
]uta been exceedingly harinful. We all know how high the prioee of jowar 

I .&!vi bajra Rave gone up and bajra is actually dearer than wheat. At All&habad 
some time ago while we could get from 4i to 4f seers of wheat for a rupee 
we could not get more than 4 seers of bajm for the same amount. Thill shows' 

.. Si~. the need for making th:e control more comprehensive. We must .. I~ 
bnng under control wheat door, that is alta, "a.nd maida. in addition to jowar, 

.bajm. barley, gram, etc. This having been secured, Sir, a smaU number of 
dea.Iers should .be chosen to purchase the ell8ential commodities. I do 'Dot 
want. that all the stock in the possession of the primary produool'll should be 
te.ken hold of by Government. But what I dflSire ill t,hat a sufficient stock 
should be acquired for the needs of the deficit RI'6IUI Rnd for the formati01\ 
·of reserves both at the Centre a.nd in the Provinces. If thill is done. when 
there is a local scarcity in a place; the Government conrerned""an supply a.ny 
foodgra.in that may be in deficiency from its own reserve and thull prevent 
prices from rising unduly. If action is taken on theae lines. its IICOpe will 

- .be of a Jimited cha.raoter and the objections that are urged on the score 
that it is dangerous to ask Government to undertake a vast comlIUlrcial opera-
tioncovering the whole COlIDtry will be considerably obviated. Indeed they 
will lOBe all their force. If the method that I have BUggested is agreed to, 
the next step wiIJ be to control the importation of the esaentiaJ quantities in 
every province. The Local GovernmentIJ must have their own a.genta. their 
own wholesale dealers. whom th~y would license and who would be able to 

, get their stocks from tbe buying agenciee approved by the Central Govern. 
ment. Bu\ this will Dot be enough. It will be necessary in the pro~inOO8 to 
:go further. We "hal1 have to see how the quantity that i. nooivecl in a 
province is uae<i, whether it iB hoarded or cohsumed; Tbi. is not an eMy 
thing to do. But I think that if a limit ia set on the quantity which a dealer 
may sell in a day or which any particular individual may receive, the difficld. 
ties can be Ia.rgely overcome. I cannot deal at length with thia difficult 

.question because it is obviously iD\possible"to do 80 fully 'in tbe CO\U'llO.of • 
few minutes. .But what I have said will be .u1ticient to give Hanoun.ble 
Members an idea of what I mean and the control whioh in my ')piD!on 
'Government should eurcile over the m-tribution of Wheat. -

Sir, I am strengthened in my view. by the fact that the Food Advi.ory 
'Council at its Iaat meeting supported the COUI"lltl th"t I have recommended. 
The Honourable the Commerce Member al80 in his speech at the lut l'rioe 

·CoJItrol Conference took the same point of view. He admitted that the rresent prill!' oontro.! system had proved ineffective owing to variOllS ca~lI8II. 
tbink tbey "-ere partly the experience of Government, partly the unwiUms-

ness of certain Local Governmenta to help and partly the entry of .pecula-
. tors into the wheat market and the action of the permit.hollter. in charging 
from th~ buyers the priceR prevalent not at the .cf!ntrcB of production but at 
the centres of consumption to which tie buyers belongMi_ Sir, the Honou-
rable the Commerce Member having in the C'.ourae of his prellidr.ntial Add ... 
to the Sixth Price Control Conference expreued view. which am rtimilar to 
mine, which are virtuaUy identical with mine, I hope tha.t the roUM that I 

'have- suggested here will find favour with Government. 
rhave .poken, Sir, 80 far only oftbe foodgrail18. but my RNolution 1'I"ffII'II 

to all esaential oommoditieB. Now ~0IIe commoditie8 AI"8 'Ugll-r, _It. keroaene 
-and cloth. Sugar i. already oontrolled. but----

. To Hol'lOURAIWI Sm ALAN LLOYED: Will the Honourable Member 
:,kindly read hiB list of commoditJ_ again , 
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• . Tm: HONOUBABLE PANDIT It RDAY NATH.KUNZRU: Sugar, saltr 

kerosene a.n~ cloth. 
Tm: HONOUBABr.E 'Sm ALAN LOYD: Thank you. 
THE HONOURABLE PANDIT HI DAY NATH KUNZRU: Now suga.r i .. 

controlled but its distribution has een as defective as that of wheat. The· 
United Provinces are the largest pr ucers of,sugar, yet in many places in the· 
United Provinces, including Allaha ad, there wa.s some time ago practically a.. 
suga.r famine. I hope my Honour ble friend opposite will explain how such 
a phenomenon occurred, why ther are difficulties in the distribution of a,. 
commodity of which the supply is more than adequate. Perhaps the difficulty 
is that of transport though I do not know whether that is the whole of the 
case but the difficulties relating to transport are real. You may control tha 

L supply and you, may try to control the price but unless you can bring about a 
proper system of distribution, which depends on a proper control of the trans-
port &lTangements, no system that y~u may devise will ever work successfully_. 
It is of the utmos.t importance therefore that there should be the fullest co-
operation between the Commerce Departnient, the War Department and the 
Railwa.y Department in regard to the use of the available transport in such a 
way as to.keep the civil population supp1ied with necessaries of life. This will 
not bean easy J}latter but if proper attention is given to it, if the importance 
of the matter is more fully recognized than has been the case hitherto I feel 
that the position may soon be easier than it is at present. Sir, I have no 

tJmeto deal with the remaining commo, itfes but I must point out that 
the prod'lction of stijl.ndard oloth is far from being an accomplished fact and: 
that the higll price of cloth is a source of great hal'dahip to the poor. As.. 
regards kero~ene, there is a serious shortage of it in the Country. No control 
abort of ratiuning will I think suffice to bring about its equitable distribution. 

I shall now state, Sir, one or two instances which have been mentioned to 
me and which, if true, require to. he carefully considered by Government. I 
have been told that at the present time wHen a certain percentage or number 
of wagons is set aside for the use of the military authorities they are allowed 
to be used only for the transport of goods required for military purposes. A 
wagon may be only half full, and it may be desiralle to utilize the remaining 
space for the transport of goods needed for the civil popUlation but I have 
been told that the practice at present is to refuse to book non-military goods" 
in a. wggon, in a part of whioh even there are military goods. 

Again, Sir, even' in an emergency wagons set apart for the use' of the 
military authorities, it is said, are not allowed to :00 used for civil purposes .. 
eVen lbough they may not be required by the military authorities. I am 
rather disinclined· to ~lieve this but I have been told that responsible 
merchants \lave .brought such difficulties to the notice of their organizations .. 
I have no personal knowledge of the matter but as it is an important one I 
have considered it necessary to hling l\ to the notice of Government. 

There are two other complaints which a]so I should like to bring to the· 
notioe of Government. I understand that the agent who makes purchases. 
on behalf of the Army has been allowed to purchase wheat .at a higher price than 
the regulation price. There may be some reason for it; for-ins.tance the Army 
authorities may take delivery of it not at the centre of production but some-
where else and this may give rise to a difference in prices. 

. I . 

TIm HON011BA.BLlII SIB .ALAN LLOYD: I should like to say, if I may" 
that this has been investigated and has not been found to be true. 
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-. ~ to he&J.' that, but I hope th~ Honourable Member will explain the m~ 
a little more fully. I was not, ev8ft the commerci&l publio is not aware of 
wh~t the H?noura.bleMem~r h~ sa.id. I said myself that then1' might be 

• a difference 1h the control prIce and that paid by the' military authoritiea on 
the ground that they want delivery not at the oentre of production but some. 
where else, maybe at; the railway station. If the position haa been illvsti. 
;gated and the a.lJega.t~on not found true this should be J'Ublicly stated. 

_ Another thing, Sir, that I wish to bring to the notioe of Governme~t ia 
·that 2?'OOO ~ of Java su~r were a~ow'ed to be. purchased by the Min. 

. -owners .AssOClatIOn, at the :p~ of Rs. 3? a bag that 18 at practically two and 
a half times the prloe applicable to Indian sugar. Now it is true that Java 
sugar is not contrOlled. 

TlDII HONOURABLE Sm. ALAN LLOYED: It a.lso pays a prote<~tive 
-duty. • 

To HONOUlU.BLE PANDIT HIRDAY NATH KUNZRU: It d06ll'pay 
-protective duty undoubtedly but we w.ere told that Java sugar was· muab 
-cheaper than the sugar produced in this country and that even after the im. 
position of a very high protective auty it could sell profitably at the portAl. 
Why is it thentbat ita prioe has risen to.RB. 35 a. bag a.nd in any oaae why were 
the Millowners' Association allowed to bUI80 muoh Ja.va augar' Perhaps I 
shall be told that there were difficulties witl! regard to tranaport. I say again 
that tpere ought to be better collaboration between aU the authorities conoemed 
in this matter 80 that a commodity. whioh is produced in thia ooontry and which 
can ful1y provide for ita'needs should be BOld everywhere in prel'erenoe to'a 
foreign commodity. An incidEtnt lik6 the one I have referred to givea riae to 
legitimate uneaaineaa and apprehension, and it has, I know, oreated omWdor-
able feeling ~ the oommercial oommunity. 

Sir, these w-e most of the poi'l.ta that I wiahed to W'8e on tho attention 
of the authorities. But before I sit down I should like to .y that a heavy dut.y 
rests in this matter both on the commercial community and on the Gcwern-
meDt. Even when the course I have auggeated has been a.eoepted by Govern.. 
mant, it will probably be neoeasa.ry for them to have aOme ret&iI shope under 
their ·own control ao that they lliay have effective meaD8 of preventlag the 
prioea from rising unduly and the black market from existing for any 18rastb 
<If time, at any rate in any important pJaoe. The OOIDmeroial community. 
too, should follow a aimiJa.r. metliod. A strong appeal wu made to them by 
the Honourable Mr. Barker at the Prioe Control ~n£e",noe of which I hAVO 
a.1rea.dy spoken. I do not know what the reault of hia appeal and of bis-Ruble. 
quent conversation with oommercial representatives has been. Perhapl my 
Honourable friend Sir Alan Lloyd will give us information on that .ubjec1;~ 
.But in any case they should understand tha.t in the opinion of th., publlo a 
heavy duty reats on them to ofFer their fulloRt co.operation to tho GoVertllllont 
and to do the utm08t that they can to prevent prioea from'riling and protiteen 
from taking undue advantage of the necellHitiea of the poor poopJe. 

La.stly, Sir, I should like to have inforrn~tion ~itb ~ to the ..."ponal 
_Supply and Prioe Board8. I should in partiCU~ Jake to know whether there 
arc 8uch BOards in the United -ProvinOOl, and If there are, how tb." are 
working' We hear of Supply Boa.rda in m~y provin.<leI, but I hav., not yot 
come to know anything about such Boards m the Umted ProvinClllll 01' about 
:their activitiea if they exiBta. 
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00 I should alao like to know what is the position of the Indian States iIl1 
this respect! Any system tbat Government ma.y adopt can be auccesafull 
only when there is fuJI co.operation be~een' the various authorities involved. 
I have already spoken of the important part that the' Government of India.. 
and tne provincial authorities have to play in connection with this ma.tter~\ 
But the Sta.tes, and pa.rticula.rly the Punjab States, also occupy a very impbr-
tant position in re~ard,to it. Till recently I understand they considered them-
selves free to adopt any course that they liked. Of course constitutionaJJ.y 
no pressure can be put on them; nor do ;r suggest such a course. But I hope 
tha.t Government will enter into negotiations with them if they have not 
already done so, and use their influence and good offices in order to bring about 
a complete and friendly understanding betwe$ themselves and the RuleM 
of the Indian States. . ' 

Sir, I move: ... 
THJIl HONOURABLE 8m JOGENDRA SINGH (Education, Health and 

Lands Member): Sir he on whom his fond parents bestJwed the sovereigDty 
of Jiearts haA spoken with his usual 681mestness. I a.m glad that he is now. 
leaving the field of pure political polemics which he frequented a.nd is enter-
ing into more fruitful fields of productio,n, trade and economics. I wish he 
could walk with me into a village in the United Provinces or the Punjab, and, 
observe the crumbling mud wa.lls in which the people live, la.t;les littered with 
refuse, children walkidg about ill·clad and ill·fed, and then come along again 
into the rice fields when the rain is heavily· falling and men and women are 
weeding. Has he ever been sauntered into the viUages and seen how crops are 
produced 1 The labour of six months is sometimes, when a hailstOl'Jll comes, 
destroyed in half all: houl'. The invasion of l?custs may also ruin thousa.nds of 
acres. Perhaps he 'ill aware that in eve,ry five years, you may have two years 
of average crops, two of bad crops and one of good crop. I think he and his 
friends.will be wiser, if they make further inquiries, before they sit down and 
say, that the price of wheat has been high and the price of bajra, a oompetitive 
grain, has been hig~r still. I may also tell them that whea.~oes not oocupy 
the largest area. in 1ndia. Rice is the premier crop which occupies the' first 
place. Then, Sir, I am not going into the deta.i1s-I am only trying to put the 
agriculturalside·before.this House, because I am anxious that this House should 
acquire an agricultura.l bias, and unless it acquires an agricultural bias, it can-
not do justice to the minions of people whose prosperity and living depends on 
the measures rega.rding prices which this House decides to take. In this con-
neotion, Sir, it would be interesting if members a!l~ertained the average holding 
of a ou1tivator in a village, the net produce he gets at the end of six months from 
his field, and from tht'small amount of grain, which he can save from consump-
tion he has to meot not only. such fixed demands &8 Land Revenue and rent, 
but all his other meagre req,uirements. If the cost of the OJ dinary a.rticles of 
production rises, it is fair that the prille oCthe produce of tWs poor man should 
also rise. Indeed it should not be said of this House that everyone coIQ.. 
bi~s to reduce the price of the poor man'lI stock in trade. . 

'Il Sub ghat .. dete hain muftis ke magar mM k .. mol". 

There is only one more matter I wish to speak about. We should not take 
the oounters ooined in other countries and aocept them 'as applicable to this land 
of millions of poor agriculturists. When we talk of inflation, we must deter-
$e what inflation means. Does it mean illflation when you have Rs. 100 per 
head of the population or Rs. 1,000 per head of the popuI8.tion 1 When you 
compare with countries like England and Americe., I sbould like you to take 
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Alto ac()Ount the money that has been in circulation in. thoae countries before.' 
~he ~ar a~ t~e mon?y that is now in circulation. Then compare the money-
_m cll'cu1atJon In India. The contrast will throw clear light on the problem 
?f iI!llation. . You win thus get BOme idea how far you were starved of money 
m pre-)Var days and how muoh that vacuum has been filled by the inOl'elUlll on 
note circulation. Remember if there is silence in the villages there is bound' 
to be. silence in the towns. If the countryside prospers, the whole of India 
prosper:s; there a~ more industries, more trade, better wages, better feee for 
professIOnal men, m mort prosperity all round. Before you touoh this very 
difficult problem you must take into account the fate of the milliolll, and not 
taJk lightly of control of prices and oontrol of trade. My Honourable friend 
said that even in the distribution of sugar there has been a great deal of dis- . 
satisfaction .. It is a single commodity under the control of a syndicate, a 
syndicate that has been well organized. If such a syndicate fails, what hope 
is there that the whole trade of India could be properly controlled and dis. 
tributed by a state agency. . • 

THE HONOUlUllLE RAJ BAHAD11B LALA RAM SAR~ DAB (Punjab: 
Non-Muhammadan): ~ir, I rise to support the Resolution 110 ably mOVe - by 
my Honourable tii,end Dr. Kunzru. My Honourable friend Sir Jogencira 
Singh has advocated the cause of the agrioultur~t. 

THE Ho~oUlLABLE Sm JOGENDRA SINGH: Your c~, Sir. 
THE HONouRABLE &AI BAHADUB!.:&LA R.Alf SARAN DAB: I a.sree 

with him there. There are two aspects of this question which we have to consi.· 
der. One is that the agricu1turists are about 85,P!J1' cent. of the Indian fIOpula. 
tion. Have we to safeguard their interests arid the interests of thOile poor 
people who do not live on agriculture or whose income from the small holdings 
they have is not sufficient enough to feed all the members of their family' 
As the time at my dispOsal is short I will not cover the same groundu my 
Honourable friend haa covered. But I must 8&y that the prt'l86nt sytMm of 
control has failed. My Honourable friend Sir All\on Lloyd 8&id that hI! did make 
inquiries and found that control price was not being exceeded by the agondell 
of the Government. With due deference to him, I must My that &II far u the 
Punt,ab is concerned, 'it seems tq me that Sir AI&n Lloyd hUllot mario any 
inqUIries there. "I call give you an instance. At Abohar Mandi the agoncy 
which was buying for the United Provinces Gonrnment paid higher prieM 
than the control price and the difference in price WIlB adjusted privately lUI 
8lJlami or nazarana. I hope my Honourable friend Sir Alan I.Joyd wiIJ J,{O In~ 
this matter deeply. I say that 110 rar Q,8 the present system of control of prloos 
is concerned, it is a failure. As a busineM man I know that a lot oftl'/l-maotioM 
are going on in which a higher price is being paid hut control priocs are ",bOWD 
in the books and the excess taken privately &fI nazarana or aalami. The only 
suC<'essful WAy of deal{ng with it is that Govornnlent ",houJd buy stOl'ks of food. 
stuffs and store them and whenever they find that the priOe ill riRing ~yond 
their control limit, they come into tlltl market and iK'1l the IIw~'!(1 prtll!IIC't' .lI.t 
control rates. My Honourable friend Dr. Kull1.ru perhaJlf:l dJd. llot inqUIre 
what the oonditioll8 were in KMhmir. In Kashmir, for HOm!' tlml' pM!' t.he 
Stabl has introchwed a system of ,hali (rice) pllr<'lwtce. Althou~h thill dld 
not ~10 .... e.of much benefit or ~ to the zemindar elMS. U far All the ~~ner&1 
pubhc was concerned, it was a boon to .them. ThClY boul{flt all th(' ~J!f. that 
Kashmir Province produood and sold them depllrtmontaJ1y at the pnlM fixed 
by authorities. That is the only way to bring C',oDtrol inw eft'oot. r w.,. doing 
& big railway construction work in Rajputana (Kotah State) and r .... employ-
ing more than 10,000 Ja.bour. There Will adequate priOe ocmtroJ iD Bandi 

.' 
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State. The price' of jowari there was cheaper and my labour in Kotah used 
to Cf088 the Ohambal river to the o~her side in Buildi State and have theirlood 
there. The present system of control has failed and it must be lIubstituted by 
,another system whiohis workable and profitable. The Honourable Sit Jogen-
dra Singh asked how we can serve the interests of the agrioulturists when we 
deprive them of the excess profit that they can now make. In the last Great 
Wa;r there was no price control. I as a. zemindar and as a manufacturer and 
industria.list knew that it was advantageous for me to buy goods at a higher 
price and thus get my percentage of profit on bigger outlay. The Honourable 
Sir Jogendra Singh says that at present the cultivator, the producer, is the root 
.of all the prosperity of ,the commercial and industrial people and that in case 
he prospers, others also prosper. My humble suggestion to the Government is 

. that they must come forward and like b?sineSBmen give /l,n extra allowance to 
their employees. They are one of the bIggest employers of labour. The com-
mercial COBcerns with whom I have been ·connected as director have given 
great concessions to their la.bour to buy fo<?dstuffs at cbeap rates. I might say 
that in Cawnpore~ in one of the big concerns with which I am oonnected, we 
were. preparing food for the labour arid feeding them luxuriously. By "lux-
uriously " I mean that we were feeding them with more nutritious and better 
food than they used to get at their homes. You introduced rent control in 
Calcutta, Bombay and other places. What was the result f ' The practice 
of aa'tami or .7aazaf't.mCZ c&me into existence. You know just as well as we do 
that this practice has heen established. Everybody knows what the rent is. 
Therefore, I say that the present system of control needs change. Sir, I have 
heard - , if I 80m wrong, the :B:onourable Sir Alan Lloyd ,will p~t me rightr-
that it has been decided that BOme of the Provincia.l Governments will buy 
,vheat and other foodstuffs whenever there is any likelihood of the control 
prioe rising. That is a good measure, but I do not agree with my Honourable 
friend Dr. KunuU when he says that only one agency should be employed for 
purchase. 

THE HONOUlU~LE PANDI'r HIRDAY NATH KUNZRU: I <lid not say 
that. I said that a small number of dea.lers should be- employed to, purchase 
wheat and ottler commodities. AU I' said was that there should be a lfuified 
agency for puroha8et1for the army and civil needs. Tha.t is all that I said. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: I am glad, 
Sir, that I was under 80 misunderstanding and that Dr, Kunzru has put me 

• right. What he means is tha.t there should be no monopoly given to one firm 
for Government purcllaSeB. The Government ha.s asked the people to grow' 
more foodntuffs. Ha.ve they given any concession in tIle form of reduction of 
revenue or reduction in water rates 1 Simply crying .. Grow more food" 
without giving people conce88ions is not of much help: 

THE HONOURABLE SIB ALAN LLOYD: Conceslliol!8 hav(' been given. 
THE HONOURABLE RAt BAHADUR LALA RAM SARAN DAS: Ma.y I 

know in what form 1 • 
. THE HONOURA.BLE SIR JOGENDRA SINGH: Some Stat.~s are supply-

. ing Reeds free; others ha.ve given a. concellBioll in ra.t.es ; iu some plact't tile .water 
rate has beep reduced. Bu.t I do not t.hink there is any general oOllcess.ion in 
the ma.tter of reduction of rcvenue or reduction of water rat,e. Wllell a. cultiva-
tor repla.oes cotton by wheat, he also receives.a sJledal 8ub't'cnt.icln. 

THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: My Honour-
:abl.~ frionclllll," o'L~l',·('d t.hat somo Statcs supply free seeclR. . 
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• To ltoNotm.uU& SIR JOGENDRA SINGH: Some ~t&tes. 

To HO~OURABLE RAI BARAD.UR LALA RAM SARAN DAS: What IHe 
tho~e. Sc.a.tes 1 But seeds are only lIll:!ued when lIolly remindar wantl! to put ill 
any~mproved crop. I ~yself have been supplying \ ott on t't't'dfl of nnioutl 
lIOrts of long staple cotton.. But Hat (.Olllt'68ion ls'n< t eIiOt.(Ih for ihl' clllti\'a. 
tOfs. I am myself ~ zemll::dar ~l d my t\ln t-xprrifr<f' jf', Itat Ihf' )il'ld Jf'r 
acre from the Amerwan COUOIl IN I(,SIl UIt\Il i;hat front the' indl£fl'JIIl!I Punjah 
cotton. ' 

rr:Hli HONOURABLE ~IR JOGENDR~ SlNG~; There ~'OU are wrwl~, Sir., 
Amenca.n long staple cotton at pre3ent 18. fetchl,ll!( a premium from HI'. 00 to 
Rs. 100 a. candy. 

THE HONOURABLE RAI BABADUB LALt' RAM ~AnAN DAB: 1 do IIU~ 
disput~ a?out the price. I. am di.sputing about tho yield .. We all know that 
the prlCe :8 better. As a, big zemmdar yourself in the Punjab, you know tllat 
the yield ftvm long stliopJe American cotton is not the flame as that from indio 
genous cot~n a.nd I hope my H()Dou,rab1e friend will not d iH. pute wh.~ I !IIW now. 
I was one ot those who took a promment part as a pion~r in BOWing 10111:' "taple 
ootton in my zeplindariH in the Punja~. So I know th(' difficulty I hMCt9 face 
and I lwow how I sucoeeded in the end. I tried flowing E!.lyptian OOHOll, but 
experience has shown th~t ill the Punjab, Egyptian cotton was a failure IWd 
therefore it WI\S practically given up. However.l nood not dwel1 on thi8 point. 
The only point which I want to raise ill that. by giving free seed you are not 
making a gift whioh will induoe zemindars to grow more Amerit>.an oott<m. 
A t~mpting impetus should be given to the zemindars., Conce8llion ill watt'!' 
rates is the concession that the poor pea.811.nta need. • 

Then It come to the queHtion of the entry of SptlCulators in thl' produoe 
markets and raising the price of foodstuffs. This i8 rv-ther inconsiBl,ent with 
the argument that my Honourable friend has been able to advanoe. Specula. 
tOTS oannot buy produce over the control ratu. But what do we ~. ill P"",. 
tice 1 The Government fixed the control priC(.' of wheat at I~. f ulld N(lIue 
aIUlas in the beginning. Now it" control price l'angell fTom ,RH . ..o to lb. l;.4.o. 
Why have Government l'3iHed the price 1 BooaulI(\ they could not get wheat 
at the price fixed from t.he zemindars. My own impression ill that thia ill due 
mailily to want of t~ansp()rt as my Honourable friend Dr. Kun~u hatt o~ed. 
On the N. W. R., I know that once for 20 (lays there wall no booking of private 
goods. The result WAI:! 'that the markets whioh fell short of any (:ommodlty 
had to raise its prjce. Pepple dealing in piece.goodll founel that tbeir stock 
of piece.goods ran short and th.erc was no cha.nce of new arrivals Rnd thoy 
therefore charged higher pricet!. If Government i" HO helpllltill whe.1I the war 
has not come into the country a8 to fail 10 give transport fadUtieeto the pubJil: 
what can you expect'from t.hem uuring the war 1 'Olill ill a qUelltion 011 which 
Government must come to some decision. At least one day in t,bp wl'(lk IIllould 
be allotted fOI' t.he public td book goodll and foodgrains. Wheu Go\'crnm('nt 
felt tho pinch, they came out and Mid that conCC8llioll should be givell to .. hOMJ 
who want t.o transport foodstuffs. That ill not quite enough. Tho .. me 
concession ought to apply to cloth, kerosene oil. ghee and oth~ foodstuft'a. 
I will not take much time of the Counoil bccaulIC I am reachu~ my time 
l.iJnit. 

THE HONOURABLE Tm: PRES1DEN'J.'; You have come t:o your Umit .. 
THE HONOURABLE RAJ BABADUB LAu RAM SARAN DAt;: One thihg 

which I 88y is that my Honourable friend oblJt'~'vc;<l th~t the price of jov1Gr aod sram W&8 higher than the price of wheat. ,Th.,. II qUIte abnormal. How can 
6 
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you Htop that ~ Government IIhould introduce a. new system. I have already 
Hugge6ted a system which has proved a success in the IJ;l.dian States and I hope, 
Sir, t1&.t GovelLment will FJactically (.cme to the aid, of their emplQyees by 
giviLg tL(m a. lalter ir.('JEa~e in all(),,'ance in liala.ries a.nd, letting the agricul. 
buist er.j()), the l.itLer Fric..es than he g.ets nOlladays. .The agriculturist has 
la~ .. (d tllcugb veIY lad timn. Ixr.ow tlJat in the Punjab we sold wheat at 
Re. 1 a lraULd &:me time la(.k althou~h our revenue was balled on a much 
higher prke. 

Why did not the Government then oome to hdp them' With these 
words, Sir, I support the Resolution moved by my Honourable friend 
Dr. Kunzru. 

(The~onour&ble Mr .. Hossain Imam rose in his place.) 

To HONOUlUBLE TIlE PRESIDENT (to the Honourable Mr. Hoesain 
Imam): Before you. begin, I would like to know wh ether you could finish 
your speeoh by 2 P. II. Otherwise I would 'adjourn the Resolution tc the' 
next lession. 

THE HONOUlUBLE MR. HOSSAIN IMAM : It will be very djfficult to 
finish by 2 P ••• 

To HONOUJUJILE SIB ALAN LLOYD: If 1 am to answer, there is no 
prospect of finishing by half past two. .. 

THE HONOURABLE PAltlDlT HIRDAY NATH KUNZRU: Will not my 
Honoll1'8oble friend, Sir Alan Lloyd, give some expression of his opinion on the 
subject before we adjourn , . . 

To HONOURABLE SIB ALAN LLOYD: ,No, Sir. I would rather I'eserve 
my remarks till ot.her speakers have spoken. '_ 

To HONOURABLE PANDlT HIRDAY NATH KUNZRU: The Honour. 
able Member will have the· right of speaking again. 

THE HOliOURABLE TO PRESIDENT: Nobody cun compel him to do 
80. 

THE HONOURABLJIl PANDIT HIRDAY NATH KUNZRU: It is only tell 
minutes to two. • 

THE HONOURABLE TllE PRESIDENT: Thill will be earried over to the 
next lesBion. . 

The Counoil then adjourned Mae dis. 

( 
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18. 

Traming of Indian oftloel'll for ~ aamy. 
1~2~. , 

,Resolution I'S C~om of the preM. 238·37. 
D..,.OB-

Quetltionre-
CUoal .... ad -- to propenief in ' the 

recent di.torbanoee and collective IDee 
imposed in tbill oonnaotion. 16·18. 

Extant. &lid nature of -' - dOD8 ~ pubUo 
property and obiao!; of 11" 01 
coUea'ive Ilnee. III.IIZ. ' 

DMI, BOIr. Ma. N. K.-
BJeotiOD' of the -- to ill. Advisory ColD· 

mittee of the Utili_,ion Bruoh of thtI 
GeoIoaioal Survey of India. J 911. 

DuTII-
Exp.-ioDl of repel. in ~'9IUUIOtloll with tbe 

_ of Dr. E. ~haven.dra!Wo. 11.3. 
Expreuionl of reint. in oOlU1flOtion with the 
--of H. R. B. the Duke of Kent. HZ. 

Expreuiolll of ftt8I'Ot in 00IIiuICTt.1on with t.Iaa 
-- of I\&i Bahadur LaIA Mathura Pruad 
Mehrotra. 61.62. 

EspretllioftJI of "'I1'8t. in connaotiOD with the 
__ of Sir Kurma Venbta Reddy Naida. 

, 3·6. . . 
Question re -- In Englan.d of Cbe famil)' 

01 Dr. W. H. H. 8_ Smp.. 168. 
,DIICI.AB4ftOJfl 01' BZlZlIJ'ftoll--

8tatem\mt (laid on the table) ,... - WIlIer 
-uoa I of t.Iaa ~IOD of Fo ....... 
Act, 111311. 40-41. 

DuuCII-
QueetioD re daily espenditure on --. I t6~ 

D .... clC ExP .. DlTV&II-
Quenio!J re aUooatiOD 01' -. 180·81. 
S-lut..Oh re ..u-tIon 01' --. 178.111. 

Dm.a"':'" 
8_ '0 CAlv.u.TlaI ". 
S88 .. MO'1'Oa VmucLlC1 Rm ...... 

D.LIU JlvaLUI W" .... BI~ 
8 .... -- to UDder .. Blu. ". 

n..AIIT...... 01' pOIft .uro AlA. kAJl'DDfO 
()oJrJrn't88 1'0. '1'11.-
Mot.1oG lor aleel.ion of _ .... ".,\?, 
ElectioD of _beN. U7. 

DM'l'avO'I1YR IJfIJlQ'N ".0 ,....,.. Am-
8 .. ··--·' ...... ··A~·'. • 
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Question r.-
0. C.,uaIties and damage to propertiee in the 

reoent --and collective fines impc!aed in 
this connection. ' 15,16, 

'Desirability o(holding inquiriee into offioial 
exce&1Mi8 in dealing with the recent --. 
98,99. 

Efiect of the reoent -- on recruitment 
: to the Indian Army. 161. 
Restoration of railway stations and POllt 

oftices destroyed in the recent --. 17 • 
Total number of arreata effected in oo~o, 

tion with the Civil ,DillObed.ienoe 
Campaign and the recent --. 91. ' 

Total number of casualtiell in Delhi 
oaused by firing in the recant --,' 
97,98. . 

Total number of OBBualtiee. oaused by 
firing in the recent' ",:""",". 911,96, 

E 
E.uuBN BU'GAL R..&ILW.A.Y-

B88 "--" WIder .. R.A.ILWAY(S)''. 
~ IFDLUi' R.A.ILW.A.Y-

888 "--" under" RAILw.A.Y(s)", 
EIIIIBGJUII'oY CollDliuIolf&-

QueRion re pay and allowancea 4Jf British 
and Indianofticera holding --, 233. 

EKmBA.!l'lON-
Question r. relaxat-ion of, ban on -- to 

Ceylon, 166,' ' 
EJaoLoYlDl:N'J.'-

Question re-- ' 
--facilities fOI'Indian evacuees. 99,100. 
-- of Qfli.cera of the Burma superior aer,' 

vices. 164. 
-- of polioe oonstables for the protection 

of railway tl'fOk in Bihar. 160. 
ElnIKY.OQOUftlllD TBB,JI.l'rOJIDI&-

Queation re payment of compensation for 
, goods Io.t in --. 83. 

:mu.o.B.A.li EV.A.OVBIIII-
QueetioD ,., particulars 01-- fl'Olll countne. 

oooupied by Japan, employed by the Civil 
Defenoe Department. 94, " 

bOEBBES- ' 
Question r. desirability of holding inquiries 

into, official -, - in deAling with t-he reoent 
distUrbanoes. 98,99. 

EUBNDlTt1BB-
Quest-ion re-

Daily -- on defenoe. 196. 
-' - involved in the establiabment of the 

Government of Burma in India. 87. 
888 " DIlI'BNCB -- ". 

EUUBBION or OPINION-
Question re individual -- by mlllDbers of 

Government. 101,02, ' 
EV.A.Ol1.A.!l'lON-

Information (laid on the table) re -- of 
Indians from Malaya, 103·04, 

Question r. -- of the po:pulation of certain 
areas in the United Provmcea. 1118. 

EV.A.oVlIlDII-
Queation Fe di8oriminatol'J' U'e&tm_t in the 

grant of aJJowanOel, etc •• to --. lS, 
8M II E11Bo.1IAN __ ". 
B88 II hrDLUi' __ , ". 

I' 
P.A.BEuT-

8 .. II brDLUi'S ". 
F:aD~ COtT.llT, (St1I'PLIIIIBJITAL 

Bu.I.-
S .. II ---+ t. \lDc:ler ,. ~ I'. 

Po~) 

Question r. speech by the _0_, 101,' 
FINANCE AOCOUNTS, 1940,41 AND TO aUDljr 

-RUOBT, 1942-' 1111 
StatemeJlt (laid on the table) r. -. -'"', 38. 

FINANCE BILL, 1942- ' 
B88 " Indian -- .. WIder " BILL", .- • Fnncs-
SM .. COLLBOTIVB -- ". 

FIBII,nGB!l'lNG OBG.unzATlONB-
See II hrDI.Aii __ ". 

ll'mBT AND \ SBOOND CL&.as COIIP.A.BTJlIlNT8--
Q'Q.estion r. reservation of aeat., etc., in --. 

1611. 
FooD-

Question re -- position. 97. 
Statement (laid on the table) re allepd. transfer 

of IIOme engineer troops, ~~Ilutta 
without Bupply of -- dunng the Journey. 
39. 

FooDBTUl'I'1I--
Question' re oxport of --. 14. 1118·119. 

POUIGN COlUUl81'ONDBNTB-
question rl! censorship of oablegI'alDsBelli 

by -- of newspapers, 162, f 

EUB H.un .... Gil-
! Report of the Committee appointed to oon, 

sider .he question of the suspension for the 
duration of the present emergency of the 
right to -- of a motor car to and from 
Delhi by members of the CoUDoil. 199,200. 

.t, 
G:mOLOGICAL Sl1RVlIIY 0:1' INDLt., ADVISOBY 

COIDll'rTlllII FOR TJUC UTILIZ.A.!l'lON BRANca 
or TBlI-- , 
Motion fo~ election of members. 104-05, 
Nomination ofmembel'll. 1117, 
Election of membeta: 199, 

GOVllllUQlBliT 0:1' Bl1BJU.:-
8ee II Elr:l'II:wDIlfUJIII " • 

GO'VIiBN1IBNT or INDu.-
B,. .. CouIDIIJII'nAL CoIlKUJllOA2IOBII ". 

GOVlllBNOB GIINIIlIoAL, BIs ,EltOBLLBNOY TBII-
M~e from -- nominating the Panel of 

Chairmen. 1111. 
qB.A.DY MIS8ION-

Question re recommendations of the --. 
195, 

Gl1.A.BDS-
Bee II CJNIC --". 

B' 
iuDDOW, HON, Ma, R. R.~ 

Motion r. political situation in India, 116.17. 
BIs MAJEBTY'S GOVBlUfJIBNT-- ' 

Bee II COIUIDIIIITJ.A.L CoMX11JPCA'l'IONB" • 
HISBAlWDDllll' B.uu.D11B. LT,-COL, Bm--

Motion r. political Aituation in,India, 79,111, 
HONG KONO'-

Bee" INDLt.NS ", 
HOBPI'l'ALB- .. 

8,. .. ¥ILITABY -- • 
HOIIIIADJ IILUI. HON, Mit.-, 

Code of Civil Prooedure (A.mendment) Bill-
Motion to consid81'. 17l1,74, 

Delhi Muslim Walda Bill-
Motion for nomiDation of members to llerve 

on the Joint Committee. 200. 
M.tion for continuation, 263, 

Election of the -,- to the Adviaory Vam" 
mittee of the Utilizatian BraDOh of the 
Geological Survey of 1Juiia. 189. " 
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'!Dent) BiII- n.. __ ' 
Motion to oouider. 171.72. .._OD ... meMureli &Ma ...... the -

- 1I0tion for eleo~on of two mmnbera to IIIrVe 20. JIM!!. ' .- • 
OD the Adviaory Committee for the Utilita. I 
tion Branch . of the Geological Survey of 
lDdia. 104·011. hCOlm·TAZ A .... vJD!'l'- I 

Jle6n,.. political Bituation in fudia. 74. 79. 
181,' 1.33. 134. 137-46. 147. 161. 

InfaI'mation (laid OIl the t&bIt) ... -. 1 ... 
hOOIlJll-'l'AZ OITlDmUI-

No.ioe' of a Motion for Adjouinment by __ 
PC the empowering of Militu,y Colllllllmdera 
to require perllOllII to &ll8i.t in doing work; 
.138·36. 

Queation re - , 
Ammgemente for the settlement of Ka'.zakl. 

16·17. 
Cuualtiea and damage tOjropertiee in the 
~* d~ur~ce. an oolleotive fin. 
JlDpoeed m thl8 oonneotion. 16.16. 

KIIB8W'e8 taken apimt the Hul'll 10 
10·21. . ." 

Number of oandidatee of dift'erent communi. 
tiel "'ho applied for admiaiOD to the 
I •. C. S. ezamination. 22.13. 

Ordinanoee ill8Ued linee SepHmber 11139 
during the Naion of tile Leg~ature: 
211·1I4. , 

Restol'lltion of railway 1t&t.i0lUl and poet 
oJIlcee deBtroyed in the recent dietur. 
bauc ... 17. 

Reatriotiol1ll impoeed on A11ama MMhriqui 
21·22. . 

QUeBtion (eupplementary) f'fI ,-
Civic Guards. 87·88. 
Clerical cadre of the PoBtll and Telegraph. 

Department. 197.118, 118.99. 
Confidential communicatioDII between HiB 

MajeBtY'B Government and the Govom. 
ment of India. 196.116. 

Daily ezpenditure on defenoe. 196.' 
DeBirability of holding inquiriee into oftlcial 
__ I in dealing with the recent diB' 
turbauo... 98.99. 

ElE~t and nature of damage done to pub. 
Jio property and objeat of lJyBtelDlOf col. 
lec*ive tin ... 1.).112. . 

Foodpoeition. 97. 
Formation of a proviaional oompoaite 

government at the centre and to lift tho 
ban on the Congrell8 organization •• 
88·90. 

IDdividual ezp ..... ioll of opinion by mem-
berBofGovemmont. 10).02. . 

lMtruotiolUl to AlI.lndia Coapeu 
!J0mmitteB meomberB in Bombay advooat. 
!llf .. bo*-p. 19. 

K_on OIl whioh Sir J_y RaiainaD wu 
eent to ED8'land. 2211. 

Information (laid OIl the table) ,.:.. 
- in the Bihar and Or_ Circle. au. 
Rulea and orden applioUS. to ript or' 

appeal by --. 8s.l6. 
hwomu'1'lO. (laid on the table ) re-. 
~t, eta~ parobMed by the B. II. R ADd 

B.I.R. 87·38. 
DiIIoourte17 BhoWl!. to Mr. G. 8. Khare wtUJ.. 

attelDptins to eDter a fl1'lt cIawI oompert. 
ment. 39. 

Evacuation of Indiana from ~a. 101.cN. lDoome4alr. ___ to 1811. 
lDoome·tu O1Boer. in the Bihar &lid Or_ 

Circle. 38. 
lDdiMB in Adea. 111-40. 
J.nc:liaJlI in BUnDa. JIalaya aDd til" Far Eaet. 

103·04. 
LiR or om- NCII'Ufted to .... AppnIi&iItc 

Service since 11111. 18. 
Poetpoa_eot of the oo1IIoUoD of .... OD 

inooIDe that baa aooraed or ar'-a AD 
Burma. eta. 16. 

RuleB and Orelel'll app1io11b1e to riPt of lip ..... 
by Income·talE OiiCllll'll. 33·36.' 

Telephone operator.. 38. ' 
hl'DUJI_ • 

Information (laid on th" table) rr-
, Evacuation of -- from JbIIa)'a. 101.0&. 
-- in Aden. 39·40. 
-- in Burma, MAl.y. end the IV ..... 

101-04. . 
QueBtion re-

CoIuIoriptiOll of -- UJ Hoa, 1[0lIl. Ill. 
p.¥ of - in the InIMd W .... 1'aIaIpaft. 

'233. 
hloLUr Ao_CDII GJaJQILU,-

QutI\Itl~ ,.. - ill WIllhiDItGD ud CbwII· 
iring. 1611·83. 

hrDLUr AD Jl'01lO1I-
QUOIt ion r. number of Iquadrona in .... --

103. 
lIrDI.4lII Aa.y-

Qu_ion,...... 
EfFect of tile reoeat cw.turbaaoe. OD ,..".... 
_t to tile --. 181. 

Number 01 oMUalt_AD .... '-. 16. 
~&os....,~'_"'_ 

1M. 
8aJarieII and aIlow_"" of HritWl ... 

and Indian 011 .... irl the -'''-'. 101-01. Su",lyofn~clothBto the civil popu-
lation of India. 811.86. IlfDl.4x ARTlLLllaT-' • 

QUMtion ,.. proportion of Hriu.b o~ ... Total number of arretIttI etreated in 001UlBC. 
tion wi-.h the Civil DilJObediOlu.e Cam. 
paign and t.he rer.ent dilltw-haIlCN. III. 

Tota) number of _atiel! in Delhi caUled 
by firing in tho recent· diBturballl!eB. 
97-98. . 

a-ling and AmendiD8' Bill-
1I000on to oOl18lder. 176.76. 
Ooa.ideratioD of olau_. 177. 

a-Jution n--

IndiaD oflkwl ill the --, etc. 1M .... 
IJrDI.4JII BoUollU (AMlllfD_IfT) B.L • .--

8 .... -.~-!- .. under .. BILL ". 
IIfDI.4Jr CrnL 811aYIC1I Ez..uuJr4TlO.-

QuelltiOD ,.. Dum_ of -'.i-.. of.wr.r.a. 
nomJaunitioe who applied for ..... '-ioa to· 
tbe~·. 22·21. 

lYDIA. eoMPAJUU (AII.lf'DIUIJI'r) BIU.--
8. u _~ __ . '0 un_ ,. BIU. 't. 

AlIoaatiOll. of Defence ezpmulitUJ'f). 178.81. 187. 110.113. IJrDLu. (;0IllP4/f1. (811C0." AMM.) BILL'--
~om oft.lae p~. 2l!3. 237. :40-'1. llll' ..... -.-... UIIder .. B,u. ". 
Priae oontrol. 282. b'DLU EY.4cu ... ·-
United. Kiatdom C-m8l'OiaJCerporation. ~i.\o", .mplo)JNet. fllCllltieoo lor --. 

_.107·11.118. 111·100.. 

• 



_, ____ ~. ___ ..... _ ..... _ ... _. L_ ....... ____ .c _______ . __ ·:::-=:·_,::::·_::::·_·.= .. :::c .. ·.:,-,· .:::: ... ::-" ... ::C ... :::: .. "'''''. "" ... "" ... .., ... "" ... "" ......... --______ _ 

1 a iNDEX TO TlIE COUNCIl,. OF STATE DEBATES. 

bDIAJI ~ANl!B BILL, 1942-
8" .. __ " under .. BILl.". 

bDJUI FmB·FIQJlTINQ OUANIUTIONB-
Queetion re recruitment of voluntoers from 

the British Fire Service to Htrengthen the 
--. 83. 

INDIANIZATION-
Question re -- of technical posts in the 

Supply Department. 95. 
INDIAN LUUTATION (AMElIIDMENT) BILL--

See .. -- " under .. BILL". 
INDIAN MEDIOAL CoUNOIL (AMENDMENT) BILL-

8614 " -- ,. under Ie Bn..L ". 
INDIAN MEBOHANT SHIl'PING (AMBNDMBNT) 

BILL-
See "--" under "BILL". 

INDIAN On'ICBRS-
Queetion r&- " 

Pay and,allowancea of British and --hold· 
in, emergency commisaiorls. 233. 

Pay and allowancea of British and -- in 
the army. 229·32. 

Proportion of British officers to -- in 
tile Indian Artillery, etc. 234·35. 

Propomon of -- to' British officerll in the 
Indian Signal Corps. 166. 

Proportion of -- to British officers in the 
Land FOfcee, etc. 96. 

Salaries and allowances of British omears 
and -- in theIndi¥ Army. 102·03. 

Training of -- for the army. 1I~ .. 20. 
'INDIAlII PATENTS AND DESIGNS (EXTENSION 

01" TIllE) BILIr-
See "--" under "BILL". 

INDIAN PuAL CODE (AMENDMENT BILL)-., 
She "--" under "BILL". 

, INDIAX RUBBER CONTROL (TEMPORABY AMEND-
MENT) BILIr-
8u ,,--,t under "BILL~'. 

INDIAN SBUIJIlN-
QueetiOD re improvenient of lI81'Vice condi. 

tiona of coloured seamen including --. 168. 
INDIAN SIGNAL COIU'S-

Quostion re proportion of Indi~ officers to 
British officers in the --. 165.' 

INDIAN TOLLS (ARMY) AMENDMENT BILL-
See "--" under "BILL". 

INDIAN TROOPS--
Question re exploits of --. 5·10. 

INDIAN WOMEN' TYP1STS-
QUeition re number of --and stellograph81'8 

employed by GOI(ernment. 96. 
llI'DU8TBlAL STATISTIC8 Blu.-

See '!--" under "BILL". 
INDUS VESIIBLa (AJlBNDMBNT) BILL-

8ee " __ ,, tinder. "BILL". 
INLAJI"D WATER TLufspoll.T-

Question rt pay of Indians in the --. 233. 
INQUIIUIIIS--

,Question r~ desirability' of holding' -- into 
offioial e1C_ in dealing with the recent 
diaturbali08ll. 98.99. 

llI'SUIU.NCB RULBS, 1'939-
Statement (laid on the table) re further amend· 
. menta to the --. 4.2·54. 

INTBBBIIT-
Question re payment of -- on Malaya and 

Hong Kong Gov~t MunicitJ&! dollar 
10aOl. 18. 

I 
JAPAN-

Silt" EUROPEAN EVACUEBS ". 
.Je_DIU. SINOH, HON. SI_ ' 

Motion re potiticalsituation in India'. 127.!S. 
O.th of Office. 1. 
Reeolution re price eont~1. 258.59. 280. 281. 

',. 
JOllllDS, HON. Mit. C. E~

Oath of Offioe. 1. 
JWALA. PRASAD SRIVA.STAVA, HON. SIlI.-

Oath,of Offi('c.. I. 

K 
KATOL-
, See" LOOTING". 
KAZAXS- . 

• 

-, 
Queltion re arrangements for the settlement 

of--. 18.17 .. 
KHABB, Ma. G. S.-

Information (laid on the table) re discourtesy 
shown to -- while attempting to enter 
a first class compartment. 39. 

KE1'T. H. R. H •. THE DUXE OF--
Expressions of regret in connecti9n with the 

death of --. 1.2. . I 
KUNZBU, H\>N. PA~DIT HIRDAY NA.TH-

Motion for election of two members to serve 
• on the Standing Committee for the Depart-
ment of Posts' and Air. 67. 

Motion re poli'tical situation in India. 120. 
128·37, 139, 147, 152, 153. 

Nomination of the -- as a member pf 
the Committee on Petitiona. 55. 

Question r&-
Employment of officers of the Burma 

superior services. 164. 
Machino.gunning of mobs from the air. 

HI3·64. , 
Mi88ion on which Sir Jeremy Railman w. 

sent to England. 229. 
Number of perRons arrested in conneotion 

with the civil disobedience movement. 
163. 

Pay and allowances of British and Indian 
officerll holding emergency commissiODl. 
233. 

Pay and allowances of British and Indian 
offioeJ"" in the Army. 220·32. 

Pay 9fl.ndians in tho Inland Water Trans· 
pPrt. 233. I 

Proportion of British officers to Indian 
offioers in the Indian Artillery, etc. 
234·35. 

Proportion of Indian officers to British 
officers in the Indian Signal Corps. 185. 

Reoruitment from new classes for the Indian 
Army. 164. 

Queetion (BuPflementary) re-
Confidentia oommunications between Hia 

Majesty'sGovernment and the Govem-
ment\()f India. ' 195.96, 197. 

Desirability of holding inquir,ell into ofticial 
e10e88811 in dealing with tbe recent dill, 
turbances. 98·99. ., 

Employment facilitiee for Indian evacuees. 
99-1000. 

Formation of a provisional compoaite gov-
ernment at the centre and to lift the baD 

- 011 the Congress organizations. 88·90. 
Individual expreaBion of opinion by mem-

• 

bers of government. 101·02. . 
Number of CB8ualties in the Indian Army.'. 

84. • 
Payment of compensation for gooda 10lt 

in enemy occupied territories. 88. 
Proportion of Indian officera to Britiah 

officers in the Land Foroea, etc. 96. 
Repreaentation from the Newspapers Con-

ference in regard to the censorship and 
eou'rol of factual prell8ntation of DeWII 
100·01. 

• 
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Striir.e at;r,tanagar. 92·18. 
iJupply of ~ olob to fobe civil 

• • popula.tldn of India. sa·86. 
TOWl1umber of arrests effected in conneo· 

tion willb the Civil D ieobedienoe Cam· 
1I~ &ll.d fobe l"OOClt dieturbaDoes. IH. 

lPoinmg of Indian ollie.... for tbe &mIY. 
"It9·20. 

Reeolut~n re-
Allocation of Defence expenditure. 185·88. Freedom oft.he.prees. 220·27,243,249·112. 
Price control.' 253·158, 260, 262. 

~ United Kingdom Commercial Corporation. 
. 211·14,217. 
XUBJU. VENJU.TA RBDDY NAIDu, Silt--

Expressions of regret in connection with the 
death of --. 3·6. 

L' 
'L.u.. Box. lib. S .... n.x A.-

Code of Civil Procedure (Amendment) Bill-
Motion to oonsider.· 171, 174. 
Motion to pall. 176.. , 

Code of'Civil Procedure (Sooond Amendment) 
Bill-- . 
lrIotion to bonsider. 1715. 
Menial!. to JIA'I. 176. 
Motion for election of <two members to 

serve on the Stlmding Committee for tbe 
Department of Poea a.nd Air. 67. 

Repo&ling a.nd Amending BiU-
Mption to consider. 1715, nit. 
Conaideration of clau888. 11'7. 
M.tion to pus. 177. 

LAXD FOROle&-- ' 
Question r. proportion of Indian ofticert to 

Hl'itdBh ollic .... in the --, etc. 96·116. 
:LJi:AGt;1Il or NATION&--' 

. Que.tion re.India and tbe League of Nation •• 

. Hlo. 
LIIAuI.LmrD~ 

· Queetion r. -,- aid. 166.88. 
LuuTAnox (AII&NDIII:BT) Bnur-

· See .. lndJ8ll -- .. under" BILL ". 
LLOYD, HON. Ma. A. L.-

IndianCompaniee{SeoondA.meadment)BiU-
Motion to oonsider. 170. . 
Motion to p..... In. 

'Indian Rubber Control (Tempol'lll')' Amend· 
ment) Bill-
Motion to consider. 171,112. 
Motion to pAIl. 172. 

Ro~1lI &ad AlDen.d.iJII BiJJ-
Conaiderati_ of ola_. 177. 

Reeolution re- • 
Prioe control. 266,266,2157,280, :lies. 
United KiDldom CollUll8l'CiaI, CorpoNtiCID. 

209.10, 211, 21'.18, 219. 
LClAJle-

'S .. .. MVNlCJI'.u. DOLLAll-- ". 
1.00'1'IlI'8- • 

8 ...... _t (laid on the -.1>111) re '-- of 
oraagea by eoldien in Katol. 46. 

.. • MAclIUI •• 01])lNIll'G-.-
QueMIoa. re -' - of mobdrom dIe';r. 1 d·CU. 

.M.t.ao~ UaauJI, Boll'. 8_ 
J(ot.OA lor eJection of two merna-. to .rge 

on the ~ Committ.ee fOl' the nep.rt. 
me. of Paete and Air. 66.67. 

Mot.ion re poIiWaal ~tuat.i_ ill India. 62.64, 
·16;'!.66. 

Oath of 0JIi0e. I. 

Rwolution re amendmea" of the ~ .aoy-~ 
big fobe FGlt. olVavelJiq 6r.cf 9tIIIr 
BUO_ to rnemben of the l~v.. 
58,59. 

M..urrH4, HON. )IR. SRI N.uuuc-
Motion lor election of two memb6l'l1 to I8I'Ye 

on the Standing Commit.\ee for the Deput. 
ment of Posts aud Air. 157. 

Motion I"I! politioal ,ituatioll in lndi~~ 86, 
1015.10, 130. 

M.u.AY4- . 
See .. INDIANS". • 

MALAYA 4)1D HONO Koll'o GOV&IUOIEJIIT--
S.t .. MUNIOIPAL DoLL4Jt LoA,.. ". 

JbDICAL CoUNCIL (AIoafDllJDft'I Bru.-
Bee .. lndiao -- .. under .. BILL 1.. 

Mll'DIC.u. SUPPLJU- . 
Que.tion'" manufacture of ---- UMI ..... for 

the Armed Foro.. 1118. 
Il.BBOTJU., RAJ BAH4Dua L4LA .... ~ 

P&u4D- . 
Ex ...... iODll of rllplt. in 00lUl __ with .... 

death of-. 61·'!. 
libKo.....nUJI OONTADIDIG JlD'LAlIA'I'lOIm 01' 

VAJ&U.ftOKB IN '1' •• CJarra4L 00"""'" 
.AftoBoloRIA'1'IOJl AOCOt7Jl'1'l (CInL), 1~1 
.um 'I'BB AUDI'1' R.I'OIlT, INI, \/JfD" '1''' 
BUB.BBADa or 4CCOUlfJ'l l'&Ir1'A.lJfllllU TO '1'IUI 
HIOH CoIIIIUlIO)ln roa hlDIA A.D 'I1IB 
COMJlBN'I" or 'I'UE AUDITOR Or ·I1tDIAN BOD 
A~OUNTII-
Statement (laid on the table ) rr --. 38. 

14J:IIORAll'DUII 'HOWDfO EVLA!CAT10Jl' or y,uu. 
4'1'10.' .liTWEIOI TBI: GIlAlft' AXD AC'J:t1.uAi 

, ulWl:a &V&.DI'I'VU JJf EIfOLUrD roB 1....,. 
·U OJ' 'I'HE I.DlAlf POII'1'I .... P T1n.IICiaA ... 
DI:I'AlIT.ENT-
8t.atemeiLt (laid 'on the table) ft .• -....... 17, 

M.lI'oll', Boll'. Sm, RAllltJlI'Jfl-
Noblm.t.ion of the -- .. a memOOr of t.he 

Committee on Petitiou.. iii,. 
Motion re political .ituat.ion in Ind.A. 1)0·12. 
Reeolutio. re &1loc .. &.ion of Def~ n.J*Id.I. 

ture. 181. . 
MI:IWILUf'l' SllU'PIlm ("\lIa.DMl:lI"1') DIl.r.-

B • .. lDdiaD -- " uDder .. BILL ". 
Mal8AOlI:-

__ ftom Hia lboelJeaay tbe Ooveraor 
0ea_1 n.omillMi~ fobe Pauel of Ch .. ir .... 
1511. 

:Mn.rrAay CO .... DII:IIII-· 
lIoI.ion for AdjODr'ftll\OBt. r~ empo_i'!'!,.~ __ to require perlOlNl to __ in ....... 

work-Die&llowed. 216·'8. 
lfJ!.Iuay HotII'I'I'AlA-

QII .. &.ion re .ir-eonditicantld .rardlt 'ft -. 
186. 

IIDuolll-
Quat.ioo ,.. -- on whiob Sir J .... y .... 

_ 'JrIlA _t to Enc\8nd. I •. 

~ion re _hi-.runniDtl of .... _" r..-
t.h •• ir; Id·H, 

1I0'l'ILAL, Bo ... II .. O. 8.-- ; 
QuMtiOD re- . 

1Iu.Um -' 1IOII· ...... 1m popWallOll of''''' 
eli_icc of ...... and -'-. 14-1 •• 

lIIualim, f1iJd1 ana noa-...... ,.,...... .. 
ill cenaiD dWrIotll or die PuItIM. 14 • 

R.ervMiCID of .... .-e., in "'11& ADd 
0 .... oolDJlU"~'" lea, 

1I0'n0. "a ADIOv..x ..... re- ... 
~iIII of .iU...,. ---- -.,...., ".,.... too ... ill'" _dc-

DhaUOwed. Uf· •. 
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MOTIoJr_ OJ'J'IOLU. BUSINBBS--
Question re elimination of DOD~al bUai. 

neu duri-ng the war and the policy of Qey. • 
emmant with regard to -- to be plaaed 
before the Legislature. 161·61. 

PoIitiealsituatioD in India. 62.81, 105·125, 
-0127·1115. 

JlO'rOa OAB-
Report of the Committee appointed to consider 

the 9,uestion of the auapenaion for the 
duration of the preaent emergency of the 
right to the fre& llaulage of a -- to and 
from ~elhi by members of the 'Counoil. 
199,200. 

OGILVIlD, HON. lb. C. M: G.-
Oath of Offioe. 1. 

OlU.NGBB- • 
MOTOB VBBlOLJI8 (AxlDNDJlBNT) BILL-

8M" --" under" BILL". 

Statement (laid 011,. the table) re lbotin,g of 
-- by soldiers in KatoJ. 40. 

OBDDfANOBB- , 

)lotlor VBBIClLIIS RllLBB-
Statement (laid on the table) re amendments 

to the--of (loorg, Delhi and Aj." 
Marwara. 24·32. 

MvRA¥JU.I) Hvum, HON. HAn SYlI~ 
Elaotion of the -- to the StanciiDg Com. 
, mittee for the Department of POlIti and Air. 

127. . 
JlVB&IIIL\D BVUDf"BoN. HAn SYBD-

:Mot.ion r. politioaJ. situation in India. 117 ·21. 
Muv.a·Uln'l' Oo'OI'JlBUIVB SoODllTDilS BILL-

See " -- " under .. BILL ". 
Mv.xoIPAL DOLLAR Lo.ANs-
, QUestion re payment of interest on Malaya 

and Bong Kong Government --. 18., 
KV8LDI-

Qll88tiC)ll. rll-
-- and non·Muslim ·population of each 

dietrot of Bengal· and AlI8IIom. 14·11;. 
--, Sikh and non·Mualim population in 

oertaill districts of the PUDjab. 14. 

'x 
, NIiWIUlf's INDIAN BBADBHAW- , 
, -Question re -- and Railway time tables. 

14. 

111l 
Ita 

I 
rJlI 

NIIWB-
. Question re representation from the N8WII' 

paJl8r. Conference in reprd to the oensor· 
ship and oontrol 'of factual preHDtation of 
-. 100·01. 

NIIWBl'.A.PJCBB-
Question rs censorship of cablegram. _t by 

foreign oorrespondents of --. 16S. 
NIIWBI'.A.PJCBB OONJ'BBUTOE-

Question re representation from the -- in 
regard to the oensorahip and oontrol of 
factual p~tation of news. 100·01. 

Nmw YOBJt-
8ee" Ulfl'rJlD NATIONS DAY PABADJC .... 

o 
OA'rK OJ' OJ'J'loJC-

Jogendra Singh, BOil. Sir. 1. 
J0Qe8, Hon. Mr. C. E. 1. 
J_la. Prasad Sriv&Btava, Bon. Sir. 1. 
Mabomed Uaman. Bon. Sir. 1. 
Ogilvie, Hon. Mr. C. M. G. 1. 
Pai, Bon. Mr. A. V.I.· 
Prior, Hon. Mr. H. C .. ' 1. 
Roy, Hon. Sir Batyendra Nath. I. 
Tottenh&m, Hon. Sir Riobard. 191. 
Sahay, Bon. Mr. Vishnu. 1.' 

Question re '-- ilSUed sinae September, 
1939, during the _ion of the Legislature. 
23~24. . 

'p 
PAD8BAB S.A.BlB BAHADt1lt, 'BOlf. SAIYJlD 

MOHAJlBD-
Election of the -- to the SWiding Com-

mittee fOl' the Department of· Poets and 
Air. 127. 

Motion re politioal situation iD India. 111·25. 
Question re olerical cadr~ of the 'Pollta aad 

Telegraphs Deplll'tm.ent. 197.98, 198·99. 
Resolution re- ' , 

A,mendment of the Rules governing th .. 
grant of travelling and other aUowanoe. 
,to members of the Legislature. 59. 

Freedom of the preas. ..248·49. 
PAI,HoN. MR. A. V.-

Oath of OIBee.' 1. 
P.ANJIL OJ' OHAIBIlElf- . 

Message from HiS Exeellenoy the Goveruor 
GeDel'II\l re nomination to the --. II. 

PARXJCB, HON. MR. R. H.-
Motion re politioal situation iIi India. lqo·62. 

PATENTS .AND DESIGNS (EXTJDNSION OJ' 'rillE) 
BILL- • 
8M II __ • " under II BILL ". 

PA'l'BO, BON. Sm A. P.- . • 
Motion rs political situation in India. 64-69, 

139. 
Nomination of the -- to the Panel of Ohair· 

men. Illi. 
Resolution re allooation of Defenoe expendi. 

ture. 184.86. 
PAY-

Question re -- of Indiall8 in the Inland 
, Water Tranaport. 283. 

PAY .... DALLoWANmRr-
Queationre-; . ., 

__ of British and Indian olBcera 
holding emergenoy oommiaaiona. 233. 
--of British and Indian oflioers in the 

anny. 229.32. 
PJlNAL CODl!l (AllBNDIlENT) BILL-

Ser "Indian --" under •• BILL ". 
PJlTITIONS. CO_ITTEE ON-

Constitution of the -'-. 55. 
POLICE CONSTABLEB- , 

Question re employment of--for the pro-
tection of railway tr&ek in Bihar. 160. 

POLITIOAL SETTLEIIJClfT- , 
Quetltion .,6 J?ublio support COl' Government 8 

action ap-mst the Congre8S and -- .". a 
oonfereno~. 93·94. . 

PoLl'rlOAL Srru.fo.T10N--~ 
1 

OI'l'lOllBll- • 
Information (laid on the table) re list of--

recruited to the AppraiaiDg Service since 
1935. 86. 

Motion re -- in India. 62·81, 105·125, 
127·155. 

POPOUTION-
,PA: 
8el 
loa d 

Mo 
Oa 
Btl 

Question re employment of -- of the Burma 
auoerior l8rVioea. 164. 

8tJ8 .1: BBlTIIIH -- ". 
8 .. II INOOIIJII-TAZ -- ". 
8 .. II I.Dux' -- ". 

~etltion re- . 
Evacuation of the of certam 

areaa in the United Provinoee. 1118. • 
Muslim and nOD·Muslim -- of each die-

triot of Bengal and AMaIn. 14·115. 
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• l'eaT OJ'l'l~e- ' 
Queation,.. restoration of railway ltationa and 
~ deatroyed in the recent dillturbancee 
17. 

p : 
'~ TBOBNIO.u. -- ". 

P08'1'8 "'D .Am DBPUTJDIlIt'1'. STd'DI1!G 
CoIOll'ft'lDl I'OB 'l'IUI-

• Kotioll. for election of members. R·n. 
Nominatioll of members. 127. 

POIIT8 AND Tm.:8oB4J'1d !)_.IoB~ 
Queation N clerical cadre of the --. 197.98. 

198·99. 
PaBae-

ReIoIatioa N f~om of tbe '--., 220·27. 
136.42; 

PBlo. CoN'l'BOIr- ," 
:Reaolution ,.. --. 243·62. 

PBlOB; BON. HB. B. C.-
Hotion for election of two members to Mrve 

on the AdvilOry Committerfor the Utill&a. 
tion Branoh of the Geological Survey of 
India. 10'·04. 

Oath of O1Iloe, '1. 
PBllJONBlUJ-

Queation N -- in the Andamana. 149·60. 
8" .. SIICUJUTY -- ". 

PBo.IIBTY-· 
8,. .. PuBLlo -- ". 

PaoHOTIOlf-
QUMtion ,.. employment of police oonaablee 

for the -- of railway track ill Bihar. 180. 
PBOTBCTIVII DUTl1l8 CONTUI'U.u'lON BILL--

Bee " -- .. under U BILL ". 
PaoVI8IONAlo COll1'08ITB GOVIlJl,lOlJCNT-

Queation. ,.e. formation of a -- at the oe~tre 
and to lift the ban on the COngrMI orpll.lA· 
tiona. 88·90. 

PuBLICA.T10N-
, Question,." -- of the An,Jo.Ameriean 

Agreement. 182. 
PVBLlO PBo.BBTY-

QaeetoioD ,.. utant IUId nature of cIamaIIe done 
to -- and object of .yetem of oolieotive 
tm.. 91·92. 

PulILIo SWROBor-- . 
Queation ,.. -- for GovernmeDt'. Mtion 

apinat the eou,re. and politioal _ttle· 
,. mant by a ooDlereaoe. 93·". 

PmrJ....- . 
, S .... PoJ'17Ll.· !lOIr ". 

RAILWAY TUOK- • • 
Qu .. "on ,.. empJoYlDWIlt of poliee ~ 

lor the protection of - ill Bihar. 110. 
R:ua..ur. BOM. SIB JBUKY- ' 

Queation. re miuion on whil'h -- "II &eDt to 
England. 229. 

Ruolution. ,.. allocation of DelIDDe e&peadi. 
tura. 182,186. 188·110. Itl. 111. 

RAIl SAJtd' DA.8-
M~~~'" politioalllituaeiop ill. India. 111.18, 
Queation. ,..-

Number of aquadro.u in Uae indian Air 
Force. 103. 

Salariea and alIowan.eea or Britilb oIIeen 
and Indian om .... in the IndiaD ArID7. 
102·03. 

R8801ution N-
Freedom of the PNII. 237 ~ 
Price (!ontrol. 249.81. 
United Kingdom Commercial Corporaeioll. 

204·07,214,118. 
R.OBU1'l'K~T-

Queation rtl-

Effect of the rec8l1t di8tW'baa ... Oil '- to 
the Indian Army. 181. 

-- Crom new e~ Cor .... 1adJu. AnaJ. 
, 184. . 

a...AloIMO AlJI) AKlUrDUIO BlLL-
S .. .. -- " under .. BILL n. 

R..aBor--
-- of the Committee appointed to CIODIWer 

the queaticm oC the RIpeD.lon for the dUN. 
tion of the p~t emerpcaoy of the riP' 
to free. haulap of a motor oar to IIIld rro. 
Delhi by member. oftha Council. 1".100.' 

RI:PaBl.NT4'l'IOJr-
Question rt! -- from the N • ...,.pera Qm. 

Cerenee in regan! to tbe ceMOl'8bip and _. 
torul of r .... tu.1 p..-atation of nen. 100. 
01. 

R •• llavATloJr-
Que&tlon ,.. __ 0 of _... etc.. In ftnt. and 

.-cond 0_ oomputlDellt.. 181. 
RaoLO'l'JOK u-
.Amendment of the rulea 1Oyeram, the ~ 

of travelli:!:i other ~ to .... • 
ben of the latare. 41·H. 

Detenoe elrp8ll itUN. AIIooa$ioa 01 ~. 
1'78·93 • . B Ptwa. F..-Ioill oftbe -. '10·17. 1M ..... 

Price controL JIll.'!. 
RAGB.t.VJlNDBA. RAO, DB.- Tr."elliq and otber .Dow..... -'--d. 

BxpreeeioJu of NfP"Ii ill ~a.neotion with the ment of the nalea I!O~ &be ..... 01 
death of --. 2·3. __ to _ben of the ~are. ..... . 

Ru!.W4Y (1)- United Kin,pom Co~1 CorpaIMJoe. 
BMtern Bengal--. 100.20. 

Information (laid on the table) ,.. b.llaa&, RIoin' or APPBAr.- . 
••• purohMed by the - and B. I. R. IDforma&ion (laid Oil the'tabIe) ......... ... 
17·38. 'orden appIioable to -- b, I ... ' ... ... 

But Indian - - Oftieen. 11.11. 
Information (laid on t.he tabIe~ ,.. b.llaa&. Roy. HOIr. BIB 8A.TY ...... XAn-

etc., purcm..d by the B. B. . ad --. ~. ioftII to tit. __ oa lale XaItb ........ 
17·38. H. 

RAILWAY AUDIT Jbpofl'. 1141- 0fIl 1 
8~t (laiel on $1M table) ,.. -- • 37. R!:!:f eo.::cu. o'T ____ Y, ",...."IIUt') 

RAILWAY IJto~ONe- • B~ 
Queation ,.. NatoraticID. of -- and poat 8 .... Indiaa __ ., under .. 811.1. ". • 
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S4BOTAGE- , 

Question n instructi0Ili! to All-India Cong~ss 
ComClittee members In Bombay advocatmg 

19. 
SAH.t.Y, HON. MR, VISIINU-

Oath of Office. '1. 
'ALABIE8 AND ALLOWANOE8-

Question re~- of British officers IWld Indian 
officers in the Indian Army. 102-03. 

Code o.f Civil Procedure (Amendmeni) Bill-
Motion to consider. 173, 174. 

}<'eJel'al Court (Supplemental Powers) BiIl-;-
Motion to consider. 177. 
Motion to pass. 17-8. 

Motion ior electiOn of two members to serve 
on the Standing Committee for the Depart-
ment or Posts IWld Air. 56. 

Motien rl! politica!situation in India. 70·79, 
128, 11l2, 11l3, 15 •• 

SAPBU-
N aminationo of the -- $0 the Panel of Chair. 

men. ' 55. t 
Question re-

Arrest of Congress leaders. 88. '. 
Censorship of cablegrams sent by foreign 

correspondents of newspapers. 162.· 
Desirability of holding inquiries into official 

excesses in dealing with the recellt dis· 
turbances. \18·99. 

Employment ·facilities for Indian e"acUBes. 
9\1·100. " 

Extelllt and' nature of damage done to pub. 
• lio property and objeot of lIystem of 

collective fine.. 91·92. 
Io'ood position. 97. 
Formation of a provisional. oomposite 

government at the centre and to lift the 
• ban on the Congress organizations. 88. 
90. , 

Indian Agencies General in W IWlhington and' 
Ch1Ulgking. 162·63. 

Indianization of technical posts in the Sup. 
ply Department: 95. .. 

Individual expresslon of oplDlon by memo 
bel'S of Go'Vernment. H1!-02. 

Number of IndilWl women typists and steno· 
graphers employed by Government. 95. 

• Particulars _ of European eva~uees from 
oountries occupied by J ap&ll, employed 
by the' Civil De~enoe ~epartme&lt .. ~4. 

Proportion of Indlan officers to Brltillh 
officars in the Land Forces, etc. 96. 

Publio support for 'Governm~n.t·s aet.ion 
against the Congress a~d politIcal settle-
ment by a conference., 93-94. 

Representation fro!n tho Newspaper,s Con. 
ference in regard to the censorshIp and 
<,ontrol of factual presentation of news. 
100-01. 

Speech by the Honourable Sir Feroz Khan 
Noon. ]01. ' 

Strike at Tatanagar. 92.93. 
Total number of arrest. effected in connec· 

tion with the Civil Disobedience 
Campaign and the recent disturbanoes. 
91. ' . 

Total number of caaualties eaused by tirmg 
in the recent dillturbanc8$, 115-96. 

Toto I number of casualties in Dellii ('Bused 
,: by firing in the recent disturbances. 

97-98. 
Q~estion (supplementary) re- • 

Clerioal oadre of thel'0eta and TelegrnI,hs 
_ Department. 198·99. , 

" 

Confidential comqlwUOII.tioDB bet~ .His 
Majesty's Government and the GGvern • 
ment ofIndia. '195·96. • 

Daily expenditure on defence. 196-
Meuures taken against the Burs. 20.21. 

Repealing and Amending Bill-
Motion to consider. 176. 

Resolution re-
Allocation of Defence expenditure~ 182.84. 
Amendment of the rules governing the grant 

of travelling and other allowancetl to 
members of the Legislature. 58, 59. 

Freedom of the press. 237·'0. 
United KiIlgdom Commercial, Corporat.ion. 

20U.05, 214, 218·20. 
SCORCHED EARTH POLICY-

Question re -' -. 165. 
SIIAMEN-

Su "·CoLOURilD '-- ". 
Su " INDIAN -- ". 

SECUBITY PlusoNE~ 
Question re numb!!r of -- in different pro. 
v~ees and the number released by the 
special tribunal. 159. 

SIIKA SINGHE, DR. W. H. B.- ( 
Question re death in Englana of the family of 

159. 
6J:'I"l'LElllCNT- , 

See " POLITICAL -- ". 
SIGNAL COBPS- . 

Su .. INDIAN -- ". 
SmH--

Question re Muslim, _.- aad non~Mua1im 
population in certain districts of the Punlab. 
14. 

SILX-
, Question re -- industry. 86. 

SOBJIA SINGH, HON. SARDAR-
Motio:l re political situat~n in India. 121. 

SPEOIAL TRIBUNAL--
Number of security prisoners in different 

provinces andtbe number released by the 
159. 

SPEECH-
Question re -- by the Honourable Sir 

Feroz Khan NooD. 101. 
SQUADRONS- . 

Question re number of -- in the Indian Air-
Force. 103 • 

SRIVASTAVA, HON. sut J. P.-
Mot.ion.repolitical situation in India. 148·110. 

STANDING COMm=EE FOR THill DEPAB'rKENT 
OF POSTS AND Am-
Motion for election of mambel'l!. 56·67. 
Nomination of memtrers. 127. 

STATEMENT OF BUSINE88-
.-- by the Hon. the Lfl&der, etc. 60. 

STATEMENT (laid on the table) rIl-
Alleged transfer of 80tne engineer troo!?' from 

Calcutta without $upply of fIlod durmg thl;! 
journey. 31l. • 

Amendment of Education, Health and Lanlis 
Notification No. }<'. 33/39-0verseae, da~ 

. the 1st AU8"8t 1939. 30. ' 
Amendments to ~he Motor Vehiolea Rules of 

Coorg, Delhi and Ajmer-Menvam. 24·32. 
Amendments to the Audit Report, Deferu.-e 

Servic6!l, 1942. 31. d 
Appropriation Accounts (c:;.nI), 1940-41 ~ 

the Audit Report, 1942. 36. . 
Approprintion Accounts (Defense ServlCes)" 

lQ40.41. 311. 
Appropriation Acoounts (Posts and Te~. 

phs), 1940·41 and the Audit Report, n •. 
36. 
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AlJ:friatioll Aooounta (Railwaya), llKO·41, 'hcBIQC~ POftII-
art I. 36. Queetion ,..' IndiMirat.ioD i 

_ppropriatiOll AOOOUIlta (Railways), lIKO·4.1, Supply Depart.meDt. 1 l1li. 
Part II. 37. TIlLUBOJOI: Ol'BRATOBS-

AudR Report-Defenoe ServioeII, 1M2. 36. . Iafarmation (laid on the table) ,.. -. II. 
BIIIlance Sheets of Railway Collieriea and Tum TABLIIII-
.. tements of all·m-coet ofooal forIHO·41. Bee .. R..uLWAY __ H. 

37. • ' Tou.a (ABIlY) AIIDDIIUT Bu.r.-
Capital Statements, Balance Sheets and Profit Bee .. Indi8n -', - .. Wlder .. BILL ". 

and LOII8 IAccounts of State Railways in TO'I'TII.--, HON. Bm RIOJU.aD-
Indi& for 1940.41. 37. Oath orOftloe. IN. 

~erciat Appendix to the Appropriation RNOlution ,.. ftoeedo. of the p_. 1M, 21$, 
, Aecounts (Civilo), 11140·4.1 and the Audit 241.48,1111. 

Report, 1942. 36. I Ta4un:NG-
Commercial Appendix to the Appropa;..tioll Question" -- of IDclian ..... for &bit' 

AooountB of the Defence l!iervicee fot army. 11l·:W. . 
194.0.41. 36. Tu.VIILLUm AND OTIIIIIl ALLoWuo_ 

(.)orreotioDS to the Appropriation 'Acoount. ReIolution " amendment of the ruJeI pVWD' 
(Civil), \1140.4.1 and Audit. Report, 11142. ill4J the grant of - to memben of &be 
37. LegWature. &8.1111. 

Cori'eotionB to the Appropriatioll Accounts TaIBI1NoUr- . 
(Posts and Telegraphs) ,for llKO·'J. 37. 8u "lU'lIcl~ •. - ". 

CorrectioDS to the App'ropriation .t\oOOunts Taool's-
(Railways) for 1940·'1, Part II. 37. '" Statement (Iaid'on the table) ,.. .... 
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37. 

Railway .Audit Report, 11142. 37. 
J)eolaratiollll of Exemption under II8Otion 6 of 

the Registration of Foreigners Act, 1939. 
40·41. 

Further amendments in the rulee framed under 
II8Otions 4A and 4U of the Delltru6tive 
IDII8CtII and Peeta Aot, 1914. 33. 

Further amendmentll to the I_aBoe RuJee, 
1939. 42·114. 

Lootiog of oranges ~)' eqldiers in Katol. 40. 
STBNOOBAl'ICBB8- . 

Question ,.. number of lDdian women typieW 
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."lu .. EVAClTATIOIf ". 
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VOL U N'l'B.IUI--. 
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Britilb Fire Service to Itrenpben .... 
Indian Iire.figh~ng orpa.iutioall. 83. 
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~tiaJ oommumotions between Hie 

Ihjeety' .. Oovemm.ent aIld the Ooyarn. 
_t ofIiidia. 1915.98,197. 

OoMoription of In.cIiaDB in HOIIg KOIlg. 
181. 

Daily npendit1Ue on Defenoe.· 196. 
DeAth· in EIIgIand of the f&dliJy of 

Dr. W. H. H. Sera Sioghe, 1119. 
Diaoriminatory treatment In the grant of 

aJlowanoee,. eto., to evacuees. 13. 
Etfeet of the reoent diaturbanClell on recruit· 

ment to thet Indian Army. 161. 
Employment of polioe oOlllltablu for the 

protection of railway track in Bihar. 
180. 

Enoaahm.ent of Burma Notes. 10·12. 
EltabliJlhment of an autol1lobile mdU8try. 

, 13·14. 
JIlftcuation of the population of certain 
__ m the United ProvinClell. 1118. 

Expenditure involved m the establiahment 
of the Government of Burma in India. 
87. 

EzploitB of· Indian troops. 4·10. 
- Export of foodstuffs. 14, 158·59. 

lI'inanoial implications of the -.greement 
between the Udaipur Durbar and Govem· 
ment. 168·69. . 

Improvement of servioe conditions of 
ooloure4 IJ8&men includiDg India.n 18&. 
men. 168. 

India and the League of Nations. '160. 
o L.ae.lend aid. 166~68. 

Manl,ifacture of medical lupplie8 and ItDftII 
for the Armed Forces. 148. 

Newman's Indian Bradshaw and Raillta~ 
time tablea. H. 

Number of oasiaaltiea ill the Indian Army. 
8~ 0 

Number of lIICurity prisoners in d~t 
provinces and t~e number relealiiCl by 
the special tribunal. 169. • 

Payment of compensation for goods 10lt 
in enemy.occupied territories. 83. 

Prisoners in the Andamans. 149·80. 
'Publication, of theA,nglo·American Agree. 

ment. J62. . 
Recommendatiou of the Grady Mission. 

195. 
Rcruitment of volanteel'l from the British . 

Fire Servioe to lItren,gthen the Indian flre.j 
fightiDg organizations. 83. ~ 

Relazaticn of ban on emigration to Ceylon. 
166. 

Scorched earth pollcy. 165. 
Silk industry. 80. 
Supply of neceBBary oloths to the oivil 

population "r India. 85.86. 
United Kingdom Commercial Corporation. 

lL - . 
United Nations Day Parade in New Yorl.:. 

157. . 
Value of contracts plaoed by the Supply 

Department. N·84.. 




